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LEGISLATIVE ASSEMBLY.
Thursday, 19th April, 1934,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Bir Shanmukham
Chetty) in the Chair. .

MEMBER SWORN.

Mr. Mohammad Tkramullah, M.I..A. (Government of India: Nominated
Official).

Mr. B, Sitaramaraju (Ganjan cum Vizagapatam: Non-Muham-
madan Rural). This is -the first time a father and son are Memberg of the
Agsembly.

Mr. President (The Honourable Sir Shanmukham Chetty): We hope
that the father will behave better now. (Laughter.)

ELECTION OF MEMBERS TO THE COMMITTEE ON THE
OTTAWA TRADE AGREEMENT.

Mr. President (The Honourable Sir Shanmukham Chetty): I have to
inform the Assembly that the following Members have been elected to the
Committee on the Ottawa Trede Agreement, namely :

(1) 8ir Abdur Rahim

(2) Mr. K. C. Neogy,

(8) Mr. H. P. Mody,

(4) Mr. F. E. James,

(6) The Honourable Sir Joseph ‘Bhore;
(6) Bhai Parma Nand,

(7) Mr. B. Sitaramaraju,

(8) Seth Haji Abdoola Haroon,
(9) Dr. F. X. D’Souza,
(10) Lala Rameshwar Prasad Bagla, '
(11) Rao Bahadur Cbaudhri Lal Chand. and
(12) The Honoursble Sir Frank Noyce. ‘

' ( 41321



THE HINDU TEMPLE ENTRY DISABILITIES REMOVAL BILL.
PRESENTATION OF +“HK REPORT oF THE COMMITTER ON PrTiTiONS.

Mr. Abdul Matin Chaudhury (Assam: Muhammadan): Sir, 1 present
the Report of the Committee on Petitions on certain petitions relating to
the Bill to remove the disabilities of the =o-called Depressed Classes in
regard to entry into Hindu temples

THE HINDU MARRIAGES DISSOLUTION BILIL.
PRESENTATION OF THE REPORT OF THE COMMITTEE ON PETITIONS.

Mr. Abdul Matin Ohaudhury (Assam: Mubammadan): Sir, I present
the Report of the Committee on Petitions on certain petitions relating to
the Bill to remove certain doubts regarding the dissolution of marriages
of persons professing the Hindu religion.

TﬁE ABOLITION OF CAPITAL PUNISHMENT BILI..
PRESENTATION OF THE REPORT OF THE CoMMITTRE ON PETITIONS.

Mr. Abdul Matin Chaudhury (Assam: Muhammadan): Sir, T present
the Report of the Committee on Petitions on certain petitions relating to
the Bill to abolish the punishment of death for offences under the Tndian
Penal Code.

THE SUGAR-CANE BILL.

Mr. G. 8. Bajpal (Secretary, Department of Education, Health and’
Lands): Sir, I beg to move :.

‘““That the Bill to regulate the price of sugar cane intended for use in sugar
factories be taken into consideration.”

The House has already even during this Session given signal proof of its
solicitude and sympathy for the agriculturist. I hope, therefore, that the
Bill which T am now asking the House to consider will have a swift and
smooth passage provided that T can show that it is logical, that it ir timelv
and that it is likely to be beneficial to the agriculturist.

Now, Sir, first, as to whether the Bill is logical. The Tarifft Board, in
their report on the sugar industry, said that the strongest aspect of the case
for protection for the sugar industry is that based upon the national im-
portance of promoting the cultivation -of sugar-cane. Tt follows that the
House will agree that any measure, which is designed to secure to the
grower of sugar-cane a fair proportion of the benefit of protection, is a logi-
cal measure and one to which the assent of thea House should he readily

fortheoming. (am )
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Now, Bir, as regards its timeliness. The Tariff Board, in their calcula-
tions of costs and prices, have allowed a price of eight annas a maund for
sugar-cane. In July last, we had a conference of provincial ministers and
other representatives in Simla, in order to consider to what extent the
sugar-cane grower had received the benefit of the tariff and, on that
occasion the representative of the Government of the United Provinces,
which bas the largest number of factories and also the largest area under
sugar-cane, definitely expressed the view that, at any rate, certain factor-
ies were not giving to the grower of sugar-cane a fair price. He mentioned
four to five annas per maund as the average price which was being realised,
1 think he was referring to the 1932-88 season, in Gorakhpur district and,
as regards the western districts, he had definite information that, in a num-
ber of factories, the price paid was as low as 8 to 3} annas. Other re-
vresentatives of agricultural interests also expressed doubts as to whether
the sugar cane grower was on the whole having a fair price paid to him for
his sugar-cane. Therefore, Sir, even then the Government of India had
reason to think there rnight te a case for taking action in order to safeguard
the cane growers’ interest. The matter was discussed in the conference.
Unfortunately there was no agreement amongst those represented as to
whether the Central Government should undertake legislation on the sub-
ject, and the Government of India, therefore, had no option but to leave
the initiative to each Province to take such action as they might consider
desirable in order to meet local conditions. Since then, the situation has
altered in two respects; first, in Bihar and Orissa, there has been a con-
ference on this subject aud, when I visited the Province in January, the
Local Government admitted that there was dissatisfaction at the existing
state of affairs and that, therefore, action might, indeed, should be taken in
order to safeguard the interests of the cultivator. And, secondly, the Bill
to impose an excise duty on sugar, which was passed yesterday, makes it
doubly necessary to ensure that unfair attempts are not made to pass on to
the grower of sugar-cane a share of the excise duty. I think, Sir, these
considerations, which I have placed before this House, justify me in making
the claim that the measure which I have now placed before the House is
timely.

My third point was that it is likely to be beneficial to the sugar-cane
grower. What, Sir, are the main provisions contained in this Bill. We
want the House to recognise that Government may regulate the relations
between the cane grower and the manufacturer of sugar by fixing a fair price
for sugar-cane. Honourable Members may ask why it is that we are not
making this legislation immediately applicable to the whole of British
India. The answer to that is, that conditions vary from: Province to Pro-
vince and uniform action is not desirable. I shall mention one instance to
illustrate that. In Bombay, for instance, the position is that the factories
are based on the principle of growing their own cane. Now, there it would
be of little more than of academioc interest to prescribe a minimum price
for cane. -Secondly, we feel that the Central Government have not either
the machinery or administration or investigation to be able to impose,
shall we say, a set formula on British India as a whole. It is only the
Local Governments that have the requisite machinery, and I think it is
right that we should trust them to apply that machinery when circum-
stances require. The main provisions in the Bill are that a Local Govern-
ment shall notify a controlled area, within which a minimum price or prices
will be paid to the grower of cane and may also require that cane, which
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factories want, shall be purchased either directly from the cane grower or
from recognised associations of cane growers or other licensed agents. The
reason why we have provided this plan of controlled areas is that, it is not
possible tc insist upon a uniform price, even for one Province ag a whole.
Conditions will vary from district to district. Not only that, but it will
probably be necessary to have different rates of prices for canes with differ-
ent sugar contents and also at different seasons in the year. That ig the
reason why we think that we should provide for diversity of arrangement
in order to meet local conditions. As regards the second provision, namely,
that cane may be purchased only from the cane grower or recognized asso-
ciations of cane growers or licensing agents, the object is to ensure that
the minimum price which is fixed reaches the cane grower and is not, as
it were, absorbed by an intermediary. Those, Sir, broadly stated, are the
provisions of this Bill.

Honourable Members might ask, ‘‘you are making it permissive, you
are leaving it to the initiative of Local Governments, what guarantee is
there that the Local Governments will apply this legislation?’’ I think
there are two substantial sanctions upon which we can rely for that consum-
mation to be achieved. The first is the pressure of public opinion. 1
think it may be taken for granted that agricultural interests, which are
predominantly represented in the lLocal Councils, will see to it that machi-
nery of this kind, if its application is necessary, is applied. The second
is the one contained in the announcement made by the Honourable the
Finance Member, vizs., that a fraction of the receipt from the excise duty,
that is to say, subject to n maximum of one anna of the total yield out of
every rupee from the excise duty, may be given to Provinces in order to
enable them to organize the machinery and generally to pay for the cost
of administration. That is our position and we expect that the Bill which
we have now placed before the House, if it is passed, will be applied by the
Provinces. '

There is a further point I would like to comment upon and that is the
effect of this upon industries. I should like to make it absolutely clear
that we do not wish in nay way to reflect upon the conduct of the industry
as a whole. In fagt we recognize that, at the last Conference, more than
one provincial representative paid a tribute to the better run factories and
admitted that they were paying a fair price for their cane. Now, what I
say is that, so far as that class of factories is concerned, there is no reason
why they should object to a statutory obligation being laid upon them to
pay a fair price; and ag regards these factories which do not pay a fair price.
I think T am entitled to claim that, they have no claim whatsoever to the
sympathy of any section of this House. It is up to us to see that the de-
faulters from the principles of fair play do recognize and act upon the
principles of fair play. I do not think that at this stage it is necessary for
me to say anything more. T do hope this Bill will receive, ag T have said,
the svmpathetic support of every section of the House and be passed
quickly. Sir, I move. (Applause.)

Mr. President (The Honourable 8ir Shanmukham Chetty): Motion
moved :

*“That the Bill.to regulate the price of_mgtr-cane intended for use in sugar factories
e taken into considerstion.” - - : R
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Maulvi Muhammad Shafee Daoodi (Tirhut Division: Muhammadan): Sir,
it is a matter of great gratification to me to find that at last the Govern-
ment of India have taken the first step towards ameliorating the condi-
tion of some of the agriculturists. 1 hope it will not be confined to the
agriculturist who grows cane, but that similar steps will be taken in regard
to all agriculturists who grow other crops and that they will have some
such boon at the hands of the Government of India. (Hear hear.) (4n
Honourable Member: ‘““How?’’) There are many ways in vhich they may
do it. In this particular case, I must corfine to the sugar-cane growers. 1
come from that part of Bihar which has a larger area under cane culti-
vation. It is North Bihar, which is said to be the most important part in
Bihar growing cane, which gives us white sugar. Now, since 1930, when
the tariff on gugar was raised, there has grown a hope in the minds of the
agriculturist that this was going to be a money crop for them, and would
serve a sort of compensation for the great depression that they were
suffering from, but their hope has been frustrated. I have myself found
that hundreds and hundreds of tenants had been crying over their cane
being either wasted in the fields or dried up in the carts at the factory
weigh-bridges.

We have been trying to ventilate their grievances through the Press
and through the local Legislative Councils. I think no less than a dozen
representations must have been made to the Local Government for looking
into that state of things and finding some remedy for their deplorable
condition, but, 8ir, it so Lappened that, when the Government of India
decided . to call a Sugar Conference in Simla last July, representatives of
Bihar Government, who attended that conference, took a very adamant
attitude. It appears that their attitude was 8o obstinate that the proceed-
ings of the Sugar Conference held in Simla last July recorded their findingg
“‘that the Government of Bihar and Orissa consider that legislation would
be impracticable and against the interests both of the industry and of the
cane-growers, although other Provinces, chiefly the United Provinces
Government, held just the opposite view’’, and not only in the
Conference they displayed this attitude, but even in the Province itself all
representations, which were sent on behalf of tenants to inform them of
their deplorable condition, were thrown into the waste-paper basket. Last
vear, I think, hundreds of conferences were held in that part of the
country, where their grievances were ventilated, and very strong language
was used in all those meetings for the purpose of drawing the attention of
the Local Government. When the Local Council met, a very strong
Resolution was passed at the instance of Babu Rajandhari Singh, declaring
the callousness of the Local Government in that matter and demanding
the fixation of minimum price for cane, and that steps should be imme-
diately taken in that direction. But even that did not produce the desired
result. Although the Resolution was passed by the Council, the Local
Government did not think it worth while to do anything very soon. Tt
was late in the year when they thought of calling a Sugar Conference at
Patna. That Conference was held in the first week of January this year,
I believe, and enthusiastic members representing the growers attended the
Conference, and made it clear to the Government that there was immediate
necessity for safeguarding the interests of the agriculturist.

But the result is this that, although the proceedings were finished, I

think, on the 7th of January, no report of the proceedings is yet forth-
coming for the public to know what happened at the meeting. It appears
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that at that meeting the attitude, that was taken by the representaives
of the growers, is particularly mentioned in this brief analysis of replies
received in answer to the questionnaire issued by the Bihar and Orissa
Sugar Conference. It is a note prepared by the Government of Bihar and
Orissa. It says:

*‘The consensus of opinion is that the cane growersexperieuce difficulty in the disposal
of their cane crop due to glut resulting from over-production on the one hand and
unfair dealing on the other.”

The percentages of availuble cane taken by the mills are reported to be
40, 50, 60, 70, 75, 85, 90 and even 8.

Now, their demand, at that moment, was that a legislation should be
started all at once in the Local Council, but what to say of legislation,
we have not got even the proceedings of the Conference up to the preseny
moment. His Excellency tbe Governor of the Province showed sowne solici-
tude for the sugar-cane growers no doubt, and his attitude was such us
gave some satisfaction to the people; otherwise, 1 think, there would have
been a great agrarian revolt at the time. I think it was prevented by those
who were moderately minded, otherwise the Government must have
experienced an agrarian revolt in 1933 when the cane growers found them-
selves in a very deplorable plight. Now, 1 am referring to all these matters
in order to show the attitude that Bihar Government has been taking in
this matter. I am sure, His Excellency the Governor of Bihar has got a
soft corner for the cane growers, but the machinery, which he has got to
employ in that Province, seems to be so lifeless that, in spite of the fact
that the Bill is gomng to be passed here today, it will take another year
or two for the purpose of being enforced in Bihar. I am afraid that is
what will happen and it is for that reason that I am trying to impress
upon this House to devise some means by which the Government of Bihar
and Orissa may be goaded to act promptly.

As to the feasibility of the scheme, I think there is no doubt in the
minds of the growers themselves. This question was discussed in several
Conferences at great length, and people have prepared themselves for
acting up to the provisions of the Bill which i8 now under discussion. 1
have been actively connected with those conferences and can say that there
will be no difficulty in adjusting the interests of all concerned in that
part of the country, so that the provisions contained in the Bill may be
brought to fruition.

I would urge upon the Government of India to see that a Province,
which does not take it up at once, may be taken to task for not doing
its duty towards the agriculturists. Sir, it is not only the duty of the
Province, but also of the Government of India, to see that the agriculturists
have got some satisfaction in their miserable condition; otherwise, I am
afraid,—I am sounding & warning in this House,—the agriculturists are so
exasperated on this question in that part of the country from which I come
—Tirbut Division—that they will certainly take to some method which
will give us more trouble in the future. 8o, if the Local Government
does not see its way to do anything, the Government of India will ury
to make them do what they intend doing for the sake of the agriculturists.
With these words, I heartily support the measure, and congratulate all those
officials who have been connected with this business, and who hawe been
able to bring forward a Bill in this form which, I hope, will be passed
after gome improvement. '
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8ir Leslie Hudson (Bombay: European): Bir, I rise to support this
motion. (Applause.) Spesking on behalf of my Group, I see eye to eye
to a great extent in this Bill along with my Honourable friends on the other
side of the House, which is to ensure that the cane grower gets a fair price
for his crop. But I also realise that the Bill itself, and the machinery
for carrying it out, bristles with difficulties when it comes to putting in
force those provisions which are intended to iniplement the intentions of
the Bill. Just to give a few examples, I would point out that u large
quantity of cane is purchased through contractors and, whereas there will
be no difficulty in fixing the price with these contractors, there would
probably be much greater difficulty in fixing the price between that con-
tractor and the ryot from whom he originally buys the cane. Then, there
is the difficulty in finding a basis of quality, and of finding proper defini-
tions for best cane, best fresh cane, or dry cane. It will also be difficult
to provide definitions for those and likewise to see that these definitions are
properly observed. Then, there is the apprehension of the danger of
different price-levels being fixed by different Governments having conti-
guous sugar-growing areas. There is the question of distance of the fields,
where the cane is grown, from the factory, the month of cutting, and so
on. I understand that the sucrose content is found to vary in quantity
in accordance with the months when the cane is cut. These are all
factors which will take a little time in settling the fair average price to
be given to the cane grower. However, difficulties are made, as we all
know, to be overcome. It will be the duty of the Advisory Committees
which are being formed by Provincial Governments to arrive at a solution
of these difficulties.

It is realised that the Bill is permissive throughout. My Honourable
friend, Maulvi S8hafee Daoodi, has just said that some Governments may
prove somewhat slow in carrying out the intentions which this Bill covers.
BRut the Bill is only permissaive. There is no compulsion on any Province
to bring in legislation, if there are any particular reasons why it should
not do so. But I take it that it ia for the interested parties concerned
to bring such pressure to bear on the Provincial Governments as will make
them fall into line. One of the main objects of the Bill is to secure
uniformity of practice in those Provinces who do take the powers which
the Bill gives, that is to say, uniformity in framing rales and regulations
which are to govern the purchase price of the cane, and which are to
ensure that the grower gets a fair deal. It is surely going to be beneficial
that there should be this uniformity, for it would be very awkward if
there were different rules and regulations in two adjoining Provinces, or
even in two adjoining areas.

A question I should like to ask my Honourable friend, the Mover, is
the position of the Indian States. Perhaps, he would be good enough to
inform the House, whether steps will be taken to bring pressure to bear
on the Indian States to bring in similar machinery, and it would be
obviously illogical if that were not done.

There have been objections raised by certain bodies, Sugar Associations
and Chambers of Commerce, who have the fear that the benefits intended
by the Bill will go not to the cultivator, but to the middleman. They
have also expressed the fear that the price-fixing difficulties will be found
to be insurmountable, but that, however, is a matter which we shall have
to see. These are matters which these bodies will have to thrash out with
the Advisory Committees in the various Provinces.
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" The Bill is obviously complementary to the Sugar Excise Bill and as the:
Honourable the Mover has ﬁointed out, it is intended to convey to the:
cultivator some at least of the benefits which the high protective duty
has given to the industry. As my Honourable friend, Maulvi Shafee
Daocdi, has said, this is something quite new in the way of helping the:
agriculturist, snd the principle of the Bill is certainly of a very novel
nature, and may lead to very far-reaching results. Let us hope it will
do 8o and that those results will be for the benefit of the agriculturists.:
(Hear, hear.) It is, however, all the more necessary that the interested
parties in the Provinces should give a very, very thorough investigation to-
the Ruoles and to the practical application of the measure which the:
Provincial Governments may evolve. It is also desirable that the Provinces,
in which the manufacture of white sugar is carried on, should simul.
taneously enter on this legislation on agreed lines and subject to agreed

rules.

There ure a number of amendments to the Bill, which my Honour-
able friends and I believe will improve the Bill, and we trust that
Government will incline a friendly ear to our suggestions. They are being
put forward with a desire to make the Bill more workable. They are
designed to ensure that the Governor General-in-Council shall have power
to deal in revision with any glaring cases of inequality between Province
and Province, and between srea and area.

Mr. M. Maswood Ahmad (Patna ard Chota Nagpur cum Orissa: Muham-
madan): Sir, T congratulate my Honourable friend for introducing a
measure. which will really help the agriculturist to a very great extent
arid, in this Bession at least, I find this is the only measure for which I

can congratulate the Government. ;

Mr. President (The Honourable Sir Shanmukham Chetty): Does the
Honourable Member want to move his amendment? He has one in his
aame | '

Mr. M. Maswood Ahmad: I have already informed the Assembly Office
that I do not intend moving my amendment. May I continue my speech

on the Bill?

Mr. President (The Honourable Sir Shanmukham Chetty): Yes. -

Mi. M. Maswood Ahmad: Sir, the Government of Bihar bhas been
blamed for certain action. that they were slow, and so on. As far as I
know, there is no fault with the Bihar Government in any way. The
Government of Bihar, on the other hand, are taking very keen interest
speoially for sugar-cane, and they have done all in their power. The late
Tducation Minister took great interest -in these matters, and, about the
present Education Minister, I can safely say that the whole of Bihar has

somplete confidence in him.

‘Maulvi Muhammad .Shafes Daoodi: Nobody suggested anything ogainst

the present Education Minister.} .. ...
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Mr. M. Maswood Ahmad: I want to mdke i clear they the wihele of
Bibar has complete confidence in the-present Education Mimister. If I
express my. conﬂd,ence in him, why my friend is so - much upset I eannot
mldaxstand .

Htulvi Huhummul slu!ne ‘Daocodi: T have not sald A word against him.
He, does not, gome in the picture so far. -

Ry M, Wiswood AhmM I can mention mv own fee)ings about him
and, if myv, Honourable friend also wants to change hls feelings and says that
ho 'hns got conﬁdence in hxm then I think he. ls sypporting me in my
Mmlster T did not say that mv Honourahle fnend Maulvi Shiafee Daocodi,
has not got conﬁdence in the Fducation Minister. T ssid only this much,
that the whole of Bihar hix confidence in “him, and there can be no two
opinions on this matter. Hindus and Muhammadans love him and he
Joves them. I, therefore, submit that there is nio blame to be atteeched
to th Bihar Government and, aceording to my informatien, the Government
have been doing all in their power, Liut thev are handicapped in many
whvs, chiefly owing to financial stringency. In this conmection, T submit,
Sir, that the Provincial Govarmment and, in indirect way, the Minister in
chatre of Aericulture should not be blamed. and that these questions showld
be lett to Provincial Councile. and we whould ‘mot make anv observation
in this wav. There are the -Twoeal” Councils’ which ean judee how far the
Minister in charee or the T.ocal Government have done the thing, and
how far thev have failed in their dutv.

‘Sir. T am corrv to hring it to the notice of the House that mv Hoenour-
shle friend, Mr. Bainai, in drafting the Rill and, when the Governmert
came to ﬂns conclusion to ‘introduce the Bill. thev were not in nemsession
of the nrof‘eedmo'q of the Sucar Conference which was held in “Rihar.© Tt
was udmitted yesterday that the Government have not seen the copy
of the proceed' ngs up till now, and I am sorry for that.

Maulvi Iuhsmmad Shmp Daoodi: That was one of my complaw,ta.

‘Mr. G 8‘ ‘Bajpai: Gn a point of mfovmation. Sir. I may tell my
Honourable 'friend thdt when I was in Patna in Jahuary last, I specifically
asked the Lecal Government to let us have a -copy of the proceedmgs of
this Conferencc —as soon as possible. I explained, in the course of my
answer t¢ a question yesterday, that these proesedings have not been ferth-
coming, because ‘the attemtion of the Govermnment of Bihar has been
absorbed by other more presamg questlonn

ltr M. Iuwood Ahmad: In this Bill, you will find that certain jiowers
havs been given to the Local Governments and it is necessary to consider
that the power of making fules and ~ regulations by the different Locat
Governmenits should be uniformly exercised by the different Provinces, and
thers must be some uniformity between Province and Province and awes
und area, and for that reason, the Centra1 Government must huve power’
to_control them. I also wish to suggest that the prices, which will be
fived bty Tocal Governments, should be fair, and 1 further submit theb
not -orily ‘4 minimum price should be fixed, but that prices should be  Hub
too. I do not think I will get another chance to speak my views on’thig
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point and, therefore, T want to inform the House now, that a fair pnoe
mowadavs. eannot he in anv wav lers than eight annas & maund. This is
mv nevsonal knowledge. T have consulted many friends and owners of
factories and they all admit they can pay eight annas per msund.

Another point that T want to suggest is this. - The Government -have
imnosed a dutv on khandsari sugar a8 well. T do not find in this Bill
any mention about the minimum price for rab and gur. I inform the Gov-
ernment that the agriculturicts not onlv sell their sugar-cane. hut some-
time3 they also sell rab and anr from which sugar is made. I think there
must be some provision in this Bill for fixine the minimum price for
rab and gur as well. This is another defect in the WBill. because when
anrnmenf are taxine the khandsari suear as well. thev must fix a
rminimum vrice for rab and anr. go that the agriculturists mav be fmrl'v
treated at the hands of khandeari makers.

Then, the last point T will mention in this connection is that, whenever
thev consider the question of fixing a minimum price for sugar-cana. thev
must caleunlate it on the same basis as thev have calculated in the Select
Committee for fixing the fair selling price and the excise dutv. On the
fAMe bagir, thev must calenlate what should be the price of the suear-
eane. T do not obieot tn factorv owners getting ten per cent profit. hut.
after giving from that profit. a fair price of sugar and rab and gur s‘hould
be fixed bv Government for the agricunlturists. -

These, Rir, are the main points that I wanted o mention at this stage.

Mr B V. Jadhav (Bomhav Central Division: Non-Muhaminadan
Rurahh: Sir. T oive mv whole-hearted support to the motion moved hv
mv Hanourable friend. Mr. Bainai. But, at the same time. T must sav
that T have great doubts as to the suceessful workine of thin mensure.
There are insnvernh'e difficulties in the wav. but T hone in the intereat
of agrieulture the difficulties will be surmonnted and Government will show
very goor! results.

Now, the sugar industrv is a nrotecfed industry, and Government have
now beeun to milch it by levying an excise dutv. 8o, this new industrv,
whish is taking root in this country, is now attacked from hoth sides. ~ Its
profits are taken awav in the shape of excire. and also it is the intention
of Government that the factory owner should he forced to pay a higher
rate fur his cane than he did up to this time. There is no objection, Sir,
to compel him to pay a fair price for cane, but, at the same time, it
must be seen that the industrv is not killed. Perhaps the Honourable the
Tinance Member wonld welcome it if the industrv is killed, and the whole
of sugnr is imnorted from outside, as that will give him a verv large
revenne in the shape of imnort duties. There was a time when one miHion
tons of ruear were imported, and a verv large revenue came to the coffers
of the Government of India. Now that quantity has been materially
reduced, and in order to provide for more funds an excise duty has been
levied. Rules will he made under this Act to regulate the fixation of
prices nnd the working of the Aet. It is well known, Sir, that probably
the factorv owners will try their best to deprive the actual eultivator of his
dues by importing middlemen for the purchase of the cane. The middle-
mon will ‘get the price fixed under the Act, hut it will be very dlfﬂoult to

see that the sctual cultivator gets it,
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I am making a suggestion that as Government are going to set apart
a sum of money for propaganda work in the starting of co-operative ‘cane
selling societies, it should he made compulsory in one of the rules that
factory owners should deal directly with these co-operative socicties; and
in this way the agriculturists or the cultivators wul get a fair price to
themsuolves without the intervention of any iutermediaries. In the same
way 1 would suggest that the same propaganda officer shouid try to
eetablish co-operative khandsari concerns in the area where the cane 'is
grown on a very large scale. Although the Honourable the Finance
Member has condemned the khandsari process, as being very. inetficient
and a process involving waste, 1 think the khandsari is a real benefactor
to the cultivator, because the factory cannot reach each and every nook
and corner where sugar-cane is cultivated. It is the khandsari process
that will be available to most of the cane growers. If co-operative sugar
making concerns on & small basis are started in almost every area, then
the cultivator is likely to get better prices for his sugar-cane, and pro-
viding thus a very severe competition with the factory owner, and then
the factory owner will have also to pay an adequate price for the cane
that he uses. So the best remedy for securing a fair price for sugar-cane
to the sugar-cane grower is to encourage these small concerns in almost
every village, so that a fair competition might be started, and in thas
way a fair price of cane will be secured to the cultivator.

I may say that gur-making will also have to be encouraged, and a fair
price will have to be secured for the gur manufacturer; because all those
who cannot take their sugar-cane to factories or to the khandeari will
have to turn their cane into gur and sell it at the best price available.
Bo, Government will have to see that gur-making also is improved, and
in that way a very good use is provided for the sugar-cane that is grown.
All this will take time to develop and I hope that this Act will . be
worked in such a way as to encourage the growing of sugar-cane and
encourage also the small gur-making and sugar-making factories. The
khandsari sugar may be of the second quality, but I think it has got better
properties than pure white sugar, because many minera] galts are eliminated
in making it. Also, the khandsari method may be a very wasteful method,
but, still, all the same the existence of the Kkhandeari is necessary to
secure better price for the agriculturists. ,

I need not say anything about the Bombay Presidency, because there
this Act may not be found useful; because the sugar factories there grow
their own cane, and when these factories develop, they will not Le in a
position to grow all the cane they require, and, therefore, in addition to
their own cane they will have to purchase cane from the agriculturists.
In that way, il will be found, after some days, that the introduction ot
this Act in that tract will be necessary. Up to this time, there were very
few factories in the Bombay Presidency. Before sugar protection came,
there was only one factory which was doing very badly for 12 years. But,
subsequent to the introduction of the import duty on sugar, that factory
began to make profits, and I think that brought water to the mouth of
the Finance Member. There was another factory which went into liquida-
tion. Now, factories are rising up there, but the mainstay of the sugar-
cane oultivator there is to turn his sugar-cane into gur, and gur had been
up to this time fetching very good prices. .



4134 LEGISLATIVE ASSEMALY. (10TE APRIL 1934.

[Mr. B. V. Jadhav.] S

. Now. the prices have fallen and the cultivators are -in..very .-great
difficulties. .They do not get enough, not even what they have invested
in cultivation of land, but there, I think, something will have to he done
to improve matters, and 1 welcome this measure as a step in the right
direction. Government have now come to realise that it is the cultivator
who ought tc be supported and I hope that the efforts of Government will
succeed. 8Sir, I whole-heartedly support this measure. ‘

Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): 8ir, in
the course of the Budget debate, I welcomed the principle underlying
this Bill, and T am extremely glad to find that it has met with such a
chorus of approval in all sections of the House. The Bill involves a very
important principle. It was time that the Government devoted their
attention to raise the level of prices of agricultural products in this country,
because, on a proper solution of that problem, depends the economic
growth of India through development of industries. The Government
having regard to the system that prevails are ordinarily content to take
the path of least resistance and to move round their ordinary circle of
routine. But I am glad that they have now made a new departure and
have initiated boldly a policy which I hope they will adhere to and extend
us time goes on. In this country, the most unfortunate fact is that the
agriculturists, who are the primary producers of the wealth of the country,
are ignorant, uneducated and unorganised, and are, therefore, unable to
protect themselves, with the result that we have seen that they are the
prey of middlemen and exploiters of all kinds. The point has now been
reached—and I am glad to find that the Government recognise it~when
there shall be a stop put to inaction and instead energetic and bold action
nas to be taken in orofax that the agriculturists and other producers, who
are placed in @ similar condition, get their dues and the exploitation ceases.
n the course of the Budget debate, I also pointed out that there were
obvious difficulties involved in bringing into effect the provisions of the
Bill. But I think it is quite possible and I hope that steps will be taken
to see that the provisions of the Bill in the actual conditions of the Pro-
vinces are effectively carried out according to the spirit of this meagune
and I do believe when the Local Government face the facts of the situa-
tion in particular localities, many of the difficulties will be minimiged if
not completely overcome. In putting into operation a measure of this
sort, we have to face the fact that at the beginning the Act may mot
achieve its maximum result; and some experience has to be gained before
the agriculturists get their due share of the profits from sugar production
in this country. The question has heen raised whether the operation of the
Bill should not be extended to the producer of khandsari sugar and even of
gur and rab. At present the operation of the Bill is confined to the factory
produced sugar; and there are such difficulties in the way that I think the
Government are well advised not to take too large a leap in the dark.
With experience gsined, it may be possible for the Government to rope
in other similar industries. I do hope that the Central Government will
very. carefully and closely watch how the different Local Governments are
carrying out the provisions of this Act aud that in making the’rules the
Government of ladia will play an active part in seeing that the rules may
be eppropriate to the different Provinces, which evidently will have to lay-
down what measures are needed in their particular areas for the protection
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of the agrioulturisvs who supply cane to the factories. It is not neédes

0 'say anything more on' the subject. I welcome the ﬁrincipie of the Bill,
and 'I*do ‘hope that in due time the principle of the Bill will be extended
w0 the cultivators of similar crops. :

" 1 alluded in my Budget speech to the condition of the growers of jute
‘in Bengal. Kvery one knows that it is far from satisfactory. I believe
that the jute industry itself is contemplating measures to sce that the
cultivators get proper prices for their produce. At present they are badly
cxploited by middlemen of all sorts, and I believe the millowners of Bengal
would not be disinclined to see that a proper measure is enacted, so that
jute growers of Bengal also muy reap the reward of their labour. With
-hese words, 1 give my cordial support to this Bill.

Mr. Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadan
12 Nooy. lwwtuiji Mr. Presdent, L sm grateful to you for this oppor-

* tuuity that I have got to suy a few words about this Bill.
{ huve listened with great attention to what has fallen from Sir Abdur
Lahim with regard to the raising of the prices of cane. 1 am sure, he
ust have Lud the Province of Bengal in his mind when he spoke. I
am the last person in this House to differ on any important inatter with
iiun, for I have great personal respect for his great personality, and, if 1
were free, 1 would huve followed him in this House also generally, It
sgens to me as a very humble student of economics that it is not righs
and proper ut this stuge of our development to have recourse to Russian
system of developing the country’s resources and its price level of things
iike cane. 1 have nad occasion to go through many treatises on the sub-
ject, but it seems to me that, instead of bringing in by the backdoor this
iunocuous system of socislisin among the lowest ranks of the Indian people,
it would have been more well-titted if provisions of thig kimd could be put
in connection with textile Bills and other Bills of that kind wherewith only
better class people, cultured people and well-to-do people are concerned.
Sir Abdur Rahim has very pertinently brought up the wnrice question of
cune 80 88 to put some more money into the pockets of the cane growers.
1f this attempt helps the growers, he has my blessings. - Hecause, one does
know very well what is the real condition of the cane growers all over the
country, and not merely in Bengal. They are practically tied to the soil,
and no amount of contral, in my humble judgment, will in any way amelio-
rate their condition. 8Sir, from & cursory reading of this Bill, 1 feel that
this measure will not only not serve any useful purpose, but it will try
to bring about in the long run sotue sort of disunion between the middle
class landholders and these people for whose benetit (Government have
brought forward this Bill. It also appears at the same time that Govern-
ment have given some powers to Local Governments, and 1 should very
much like to know what are the occasions on which my friend, the Educa-
tion Becretary, will invoke the aid of clause 8 of this. Bill. S8ir, it seems
to me that it will not be fair to say that if, in any Province, an inde-
pendent Minister or cven it a stupid Minister working under the Trans-
rerred Department hits upon some n.sthod to aftord succour to the cane:
growers, the Government of India should take recourse to clause 8 of this
Bill. Then, secondly, 8ir, I should very much like to know whether from
the experience of tihe Government ot India they have known any country
in this vast world of ours which has been able to give succour to the
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cultivating miliions as they exist in this land. The Government of Lndia
might be in & pomtion to know as to what is happening in Russia, but
even there 1 am ruther doubtful whether a particular system is working
satisfactorily for the benefit of the grower. lt seems to me, BSir, thut
instead of bringing forwurd a verbose Bill of 8 clauses, it would have
been much better if the Government of lndia had left the control of all
these matters to the Provincial Governments, and if any particular Province
was fortunate enough not to possess a stupid Minister, 1 am certain that
would buve been the only fair way of heiping these people, provided,
firstly, through the Union Boards and the L:>cal Boards they extended the

help.

Certain friends have suggested,—I suppose my friend, Mr. Jadhav,
referred to it,—that with the assistance or Co-opeurative Sccieties perhaps
these methods could be properly worked. As one who is very wumately
connected with the local admnistration of my lProvince, my view is that
uniess and until,—i am speaking now with reterence to my purt ot Bengal,—
uniess and unsy you have direct touch with the Chairman ot Listrict boards,
the Liocal Bourds and the Union Boards, you wiul not know how tar you
will be able w give the benent of tlus meusure to the cuitivator class who
are the peopie awectly counected with the sou, qud only they know really
wiere or in what particular parts sugsar-cane cun be successfuiy grown.
| know in my part canes are grown on elevated hilly places in the out-
skirte of the district on the eastern side and also on river banks, but if
these things are lett to lwsirict Magistrales and his subordinates to judge
aud decide, then the Bill will not realise its purpose.

Mr. President, after listening very minutely to the speeches on textile
and sugar protection measures, it seems that the Government are not anxious
w exercise any ocontrol on the free growth of industries. 1 am the last
person to believe that Government are solicitous to giving succour to the
poor cane grower if their past conduct is any guide. For, what do you
see in this House? Practically Government are paralysed by imfluences
of strong capitalistic and industrial interests. I should have very much
nked to see the so-called Rural Group taking up the cause of the poor
cultivator, because, ‘if really the Rural Group in this House were solicitous
of the welfare of the cane grower, they should have sent in such amend-
ments 88 would improve the lot of the poor sugar-cane grower. As a
matter of fact, it is very difficult to afford succour to the cane grower. It
seems to me, Sir, that the whole of the manufacturing group, the vested
interests, the monied people in this House have ranged themselves against
the provisions of this Bill, otherwise where was the necessity for my
friend, Seth Abdoola Haroon, and others from the U. P. to come out with
80 many amendments 80 a8 to deprive the growers of even the little benefit
wuich they can get by this measure? That is all 1 have to say, Sir.

Raja Bahadur @. Krishoamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I whole-heartedly support the principle of this
Bill. . I share the hope of my friend, Sir Abdur Rahim, that the Govern-
ment of India, who, I am glad to say, have awakened to the real position
in the country regarding the agriculturist, would extend the principle of
this Bill to other agricultural products. I know, Bir, the question bristles
with ditficulties, and that, I believe, is the reason why even some Local
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Governments, although. thev are verv much inferested in this matter, are
afraid to annroach the subject, hut T would ask them not to leave thingss
+n Aritt until it ie diffenlt for them. ta tackle the nosition -vith eare and
with leisure. for thev will have to do something in a hurry at the last
moment and nrobably thereby leave the agriculturist in a nosition worse
than he would be before any such scheme ir nndertaken. T am yerv elad
for another reason that the principle of this Bill has been acknowledged
and attempted to be brought inta force.with. the help of this Hounse in
~enect of the cane growers. T nm sorrv that my friend. Mr. Mody, is
~at here. because the other day in his verv verv eloquent sneech on the
Cotton Textile Bill, when we accused the millowoers of inefficiency, he
trned round to me and thought that he had discharged his duty by refer-
“ing to my motor car, and he asked me in very vehement language: what
3id vou people do, did you relieve the agricultural indebtedness, did you
mnake any attempt to make two blades of grass grow where one grew
hefore, and all that sort of thing. The onlv little diffieulty that he has
failed to understand.—and T am olad the Covernment have given him a
direct answer,—ig that in the case of landholders it is no seeret that it is
the Government that claim to be the landlord. And., 8ir, 8o lone as
State landlordism prevails, it lies upon the Government to do it. and that
is. the reason why they have quite rightly taken upon themselves the solu-
tion of the most insoluble problem. namely, the nuestion ~f indebtedness
and things like that, and the markettineg of onr products. I am their ryot.
Thev would not aven eall me a mirasdar which 80 vears ago they eaid
in our pattahs. Thev chanced it afterwards and thev simnlv eall vs ryots.
Year after vear we oo snd nrateat acainet takine the nattahs but  atill
wa accanl, them., We heing their rvata. it is their busineas to Trnk after
11 the tronbles under which we are heing weioched. Anather repsan whe
it in a ereater business on their part to lnck after us ir that at leest 60
per cent of our troubles is due to their unfortunate svatem of taxing the
Tsnd in nan absolutelv unseientific manner without knowing what thev are
doing. T sav that deliberatelv hecanre. while thev nrnfess to fix the rate
upon the rise in nrices. thev foreet that. 85 ner cent of the cultivators pav
onlv Re. 10 as Tand revenne which dner not provide faor a lares ares of
cultivation, and what does it matter whether vour prices rnse or fell ?  That
heing the nosition. T am all the more elnd that the Government have.
notwithstanding the protests nf persons who are not interested, T sav. in
agrionlture like the millowners whom Mr. Modv renresented the other
dav—T sav that the Government have. in snite of them. recoonired our
nagition and have girded up their loins to relieve us from the trouble. T
do not want to take un the time of the Heanse. because it is A matter
unon which T am glad to sav that evervhody iz acreed. and T am so
pleased with mvself that the House. in spite of its preoccunations, has
with one voice declared that the interests of agriculture and the agricul-
"wiatg ghould be placed in the forefront of the business of Government.
Tt has been said that there would he difficulties. T sav there would be
dificulties, and I would respectfully join in the request made by my
Honourable friend, Sir Abdur Rahim, that, although these matters ought
*> be primarily and mostly administered by the Local Governments, vet,
T say from the experiénce that I have of the way in which Local Govern-
ments deal with these matters. the Central Government must hnve 'a
control, notl & control in the day to day events connected with the ad-
ministration of this Act, but some outstanding real and effective contral,
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so that, when matters are hronght to- their knowledqe..tbev mlqht step in
and lezally prowide for the difficulties created im ﬂw T,0cal ,Govemment
10 .be removed and that their most salutarv objeot js atteined in as. pertect
a manner ag it ia nossible for human heines to attain perfestion in any
measure of theirs. Conseauently, T would ask them not, to.he, scared away
by the threat that. agriculture and other.thing being transferred subjects.
the  Government of India cannot interfere. So long as the Government
of India have the control of affairs in India. so long as sectinn. 33 exists
in- the Government of India Act, providing for sunervision and .control by
the Government of Tndin of the gavernment and administration of the Pro-
vinces, so long I- submit that it would be absolutely imposeible for the
Government of India to shirk their .responsibilities under this diarchical
system- which, I hope will soon die. As long as seqtion 83 of the Govern-
ment of India Act is alive, 80 long T submit there ought to be a clear and
effective .provision for that superinteadence which Parliament has in .its
wisdom entrusted to the Govemment of India. I whole-heartedly suppp;t
this- measure,

Mi. Amar Nath’ Dutt (Burdwan Division: Non-Mubhammadan Ruril)?
I give my whole-hearted support to this Bill. 1 also ‘along with the pre-
vious speakers entertain the hope that the keen solicitude that has been
evineed for the poor agriculturists in the case of those who are sugar-cane
growers will be evinesd in the case of other agricultural producers alwo.’
Except my amiable friend, Mr. Anwar-ul-Azim, who has raised a dissentient’
voice, the whole House is unanimous in accordmg ite hearty support %3
the Bill. * My Honourable friend sees red in this Bill. " Probably the very
mention of control—I mean control of prices and control of production—
has raised Lefore his vision an image of the’ Russian Soviet.  But he néed
not have any apprehension on that account. Then, ‘sgain; if has' been'
said that there should be some help for the industrialists and it seemns that
some of the epeakers are in favour of m7ing wrotéétion fo industriatists
and they think that the salvation of Ihdia lies in industrialisation, »'theory
which I have more’than once refuted on'-the floor of this House: ' I bélieve
that these tall chimneys and these steam engines aré dut of place ih ‘&
counfry like India. °India is mmnly an aricultural cou'ntry and 'it will
thrive on agriculture. and ite most precious heritage is not material but
spititual wenlt‘u My Honoutable friend from Chittagong has said that the
Bill will bring about dissension between the middle clags landholders and
the cahe prowers. 1 presume my Honourable friend. alliough a very
young man, has sufficient knowledge of agriculturists in Bengal, he himseib
being the Chairman of the District Board of his' Distriet. " I ocan :aleo
elaim some knowledge of those boards which go by the name of umioh
boards, local boards, district boards, having been' 'a mentbér -and in charge
as chairman of some of theke for several years. I have wome experience
of the working of these boards. He has 'sugrested that these horrds should
be ‘empowered to work in place of Inenl officials,” white ' mv Honourable
friend froh Bombav has suggested ‘that the co-opérative department should
be entrusted with the work. T also claim some knowledre of the working
of the co-operetive department in mv own province. havine been ronnecte 1
with theé co-onerative moverment and hnvmg been one of {tx tmzémsers and
administrative officers for several veurs in' my Provinee. T may mav that
neither the union board, nor the :lacal hoard: nor the district board, nor.the
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co-operative societies are yet fit to take charge of these affairs. I know
the inner working of these boards. The cry has always been that seli-
Government mnust begin from the root and, therefore, these union boards
and local boards have been set up. Those who have intimate knowledge
of the working of these boards know very well that these are nothing hut
engines of ¢ppression upon the poor agriculturist.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muham-
madan Urban): In Bengal.

Mr. Amar Nath Dutt: In Bengal at least. I do not claim experience
of any other Province. As regards sugar-cane I beg to submit that in my
Province there arc very few, almost a negligible number, of sugar factories
in Bengal. In fact, in Bengal, the gur manufacturers have their own
sugar-cane cultivation. I em not aware of any place in Bengal whers
these sugar-cane growers can sell their produce, but they themselves manu-
facture gur in Bengal. So I beg to submit that the relief that will be
given by this Bill will be given to other Provinces than my own and in
spite of that I think it is the bounden duty of every one of us to support
this Bill. My friend has also taken exception to clause 8 of the Bill to
which my friend, the Raja Bahadur, the Leader of the Rural Group, against
which my young friend had a fling, if I may be permitted to say so, has
given a fitting reply. I think the provisions of this Bill are very salutary
and support has been coming from all sides of this House and I think it
rarely falls to the lot of any Government Member introducing a Bill to
get such unanimous support to his Bill. I congratulate the Honourable
the Mover of the Bill for the support that he has been able to evoke in

the House,

Lala Harl Raj Swarup (United Provinces: Landholders): Sir, I strongly
support thie Bill. There is, Sir, an impression in this House and abroad
that the sugar manufacturers are opposed to the passing of such a Bill.
I beg to remove that impression and I beg to say to the House that we
are whole-heartedly in support of this Bill, because we feel that the fate
of the grower and the fate of the manufacturer are connected together.

Sir, when I support this Bill, the main reason is this that when we
are paying a fair price, and we maintain that we are paying a fair price
why should we have any fear from this Bill. In the representation that
we made to the Government on the occasion of the Sugar (Excise Duty)
Bill, we said that we are payinz six annas on the average throughout the
country. That figure has been contested during the various speeches mads,
but it is a faot that the average price paid throughout the country is six
annas. The Honourable the Finance Member said yesterday that he couid
challenge anybody to say if he is paying more than five annas. I got
figures from my own factory situated in the western part of the United
Provinces and I accept the challenge of the Finance Member and sav that
I have paid more than six annas & maund. - Sir, Mr. Bajpai also said that
the Minister of Agriculture in the United Provinces said in the Simla Con-
ference that the factories in the western United Provinces were paying

only three annas and four annas.

‘Mr. G. 5. Bajpal: T should like to correct my Honourable friend.. I
did not say that the U. P. Minister had said that the whole of the. fac-
tories"in the U. P. were paying three annas or four annas. .He said that

some factories were paying three annas or 8% annas.
3
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Lala Harl Raj Swarup: Again, my friend, Mr. Yamjn Khan, definitely
told me that I was paying four annas. I got the figures from my ows
factory and I wish to make a present of this paper to my friend, so thaé
he can ascortein from the Minister of Agriculture in the U. P. whether
this price 1s paid or not. The price paid by us on an average up $o the
end of February was six annas, 5} annas per maund on rail borne came
and six annas four pies per maund on cane brought by carts to the factory
gate. This average has gone up as the prices were considerably higher in
the months of March and April.

An Honourable Member: Does that include commiasion ?

Lala Hari Raj 8warup: It includes cornmisgion, bub moest of the came
we buy direct. The commission we pay is three pice per maund.
second reason for my support, Sir, is that if a minimum price is fimed
my own idea i8 that the price of sugar-cane will be practioally stabilised
at that figure and it will prevent constant bickering between the grower
and the manufacturer. It will certainly improve their relations, beesuse
my own cxperience has been that every day we are trying to reduce fhe
prire ana they are trving to increase the price, and thus there is constant
trouble to the factorv. The third reason is this, Sir, thet it will estisty
public opinion. I feel that there is a strong public opinion in the United
Provinces that there should be u legislation of this sort. Whether this
legislation succeeds or not it is yet to be seen, but it will certainly setisty
the public opinion, and will exonerate the manufacturers of sugsr from
the serious blame laid at them that they pay an umeconomic price for
cane. The other reason of my support, Sir, is this: that if a minmimwm
price is fixed, the grower will actually know where he stands and it will
give some stability to the cultivation of cane. He will know how much
he is going to get and the profit he is going to make and, therefore, the
cultivati'n of rugar-cane will be on & much more stable and steady basis.
As the minimum price will also be fixed, there will be an incentive for the
grower of sugar-cane to grow better varieties of cane as he will know that
the manufacturers will pay higher price for those canes which yield more
sugar and, thercfore, it will also be in the interest of the manufacturer.
'T'here & another réason of my support, Sir, and it is this: that, if a Teason-
sble minimum price is fixed, the profits of the industry will be more
equitably distributed hetween the various parts of the industry snd #he
great advantage of this will be that it will check further the growth o
mushroom factories which have sprumg up during the last two years and
on account of which there is fear of over production and loss of effieiency.

Sir. it must be recognised that this measure is of an experimental
character, because in this country before this no steps have been taken to
control the prices of raw products intended to be sold to the manutas-
turing concerns. The success of this measure will greatly depend upon two
factors. The first and the main factor is in the working of the Act in the
Provinces, ag to how they will overcome the various difficulties that besat
this legislation, secondly, on the co-operation that is extended to this
legislation iy the manufacturers and the growers. There are, Sir, numer-
ous diffienlties that are involved in this Bill. The firwb s, ;how are you
going to fix the price of cane, whether it will be accorling to quality, bire
freshness or the staleness of the cane. .As you know, in » supar Aachory
‘much depends upon the quality of the came, If you gel fresh sene, we
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will be prepared to pay much more than we cen pay for came which has
been cut some time baek. Secondly, there are various varieties of cane.
Feom ore variety you ocam recover five per cent, from another seven per
cent, fromn the third you can recover nine per cent, and in Bombay and other
plsces you can recover as high a percentage as 11. The other difficulty
will be what will you de about the cost of the transport of cane? A large
number of factories huve to bring eane from long distances. If the whole
cost of this tramspart is to be borne by the factories, then the factaries
will cease bringing eane from distances and the result will be that in those
aveas, whene there are no factories, the growers of sugar-cane will suffer.

Auothwer point tor consideration is, what relation the price of cane should
bear to the price of sugar, whether it should be an arbitrary fixing of
price, or it should have some relation to the price of sugar, to the cost
of production that we have to undergo, and to the duty that we have to
pay onsugar. My friend, Mr. Maswood Ahmad, said that eight annas would
be a reasonsble price and that he had the authority of the sugar manu-
tacturers to sey that most of them agree to eight annas. 8ir, I do no*
know whether he listened very carefully to the figures that my friend,
Diwan Banadur Ramaswami Mudaliar, and Mr. Jagan Nath Aggarwal and
myself gave yesterday to the House. Even at six annas, we showed that
sugar factories would net make a profit of even three per cent; so, how
can the factories exist at eight annas a maund? He might have remem-
bered the recommendations of the Teariff Board. The Tariff Board no doubt
said thet in the begmming of the protective period a price of eight annas
should be paid, but the assumption on which they proceeded was that the
price of sugar at that time would be Rs. 10, while it now is Rs. 7-12-0
per maund.

The next paint for consideration will be whether there should be a flat
sate for the whole of the Province or whether the Povince should he
divided into various tracts and the price should be fixed according to the
extnaction of sugar that they get in the various tracts, the price of sugar
which they receive in the various tracts, the duration of season m}d other
apacial conditions prevailing in those tracts. Sir, if the Provincial Gov-
eramants will adapt a reasonable attitude and will give scope and full
eppoarbunity to the sugar manufacturers to co-operate .witl; them, I dare
say that we, the sugar manufacturers, would be quite willing to extend
eur full support to the Government in making this measure a success.

Biv, I s, hawever, sorry that this Bill has been considerably delayed by
#he ‘Govemment of India. The real time for passing this Bill was when tbe
Protection Bill was passed in this. House. I will in this connection read,
with your permission, & small passage from the minute of dissent whica
1 appended to the Sugar (Protection) Bill at that time:

“The Committee have incorporated this recommendation in the Bill, but I had
shought it would have been better had some steps also been taken to fix the minimum
price for the cane grower. This problem is indeed full of difficulties as conditions
from ona tract to the other differ so widely that no single price could be fixed.
But, in spite of all these difficulties, I feel that we must devise some methods by
whioh we can secure a good price to the cultivator, because I am told that som.
fwctories are teking undne advantage of abundance of cane and are paying very low
prioss o the cultivators. T hope the Local Governments will give this matter their

thought snd do the needful.” .
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Sir, had this Bill about the price-fixing been passed at that time, the
grower would have got a much greater advantage than what he will get
now and the advantage to the Industry would also have been that the
growth of this industry would have been very sure and steady and ths
benetit would Lave been divided equally between the grower and the manu-
facturer, and we would not have got this excise duty which we got yesterds‘,'
had this Bill been passed at that time, because some of the factories would
not have made as much profit as they did and there would not have been
sa much attraction for people to come to this industry as there has been
during the last two years. We would not also, Sif, have alienated the
sympatlics of most of the Honourable Members who talked so much of
high profits during the debate of the Sugar (Excise Duty) Bill.

Sir, to make this Bill more effective and to serve the purpose for which
it is witended, vuiicus awendments are necessary. OUne of the important
amendinents is that the Lull, as it js, ehould apply to all the Provinces.
We should not give an option to the Provinces not to apply the Bill; we
can give an option to the Provinces, as they have under the various clauses
of the Bill, to vary the formula according to the circumstances of each
Lrovince, but to give them power, whether to apply the Bill or not, is
not, 1 think, justuned. Sir, in the Statement of Ubjects. and Reasons,
the Govermmuent say that this decision is consequential upon the imposi-
tion of an excise duty on factory sugar. &ir, if that is so, 1 maintain
that the legislation should apply to the whole of India, because the excisa
duty is applicable to the whole of India and no Provincial Government have
any option to set aside the excise duty so far as that particular Province
is concerned. If this Bill is applied to the whole of India, it will also
solve the difficulty of fixing such prices in adjacent Provinces. B8ir, take
the case of the Punjab, the United Provinces and Bihar and Orissa. All
these three Provinces are adjacent to each other. If prices are fixed in one
Province and they are not fixed in the other two Provinces, the industrialists
in that particular Province, will naturally feel some grievance and they
will also feel that they have been put under a disadvantage. The second
amendment that is necessary is to give more time to the public to oft:r
their criticism about the rules and the formule that are made in the Bill,
and, thirdly, Sir, as this excise duty is an all-India measure concerning
the Government of India, therefore there must be powers in the hands «f
the Governor (veneral-in-Council to revise the various rules and formule
made by she different Provincial Governments. If they feel that injustice
is being done to the sugar manufacturers or sugar-cane growers, or that
one Province has fixed a much lower figure than another Province, then
in such a case interference by the Government of India is absolutely essen-
tial. Sir, 1 have mentioned all these difficulties not in any spirit obstruct-
Jng the Bill, but making it really useful and to serve the purpose for which
it is intended.

My friend, Mr. Anwar-ul-Azim, just now said that the amendments
given notice of by Seth Haji Abdoola Haroon and others are only intended
to crush the grower and to make the Bill worse. Sir, had he taken care
to go through the amendments, he would have found that we wanted to
make the Bill really an operative Bill and not to remain a dead letter on
the Statute-book. 8ir, we know that there are innumerable difficulties in
making this Bill successful, but my own feeling on such Bills has always
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been that we should never postpone the passing of such Bills, because there
are difticulties. In every legislation, there is bound to be evasion; but
legislation has a very good moral effect, and I hope that this Bill will
mean & beginning of the era of planned econotny in this country and prove
a blessing to the grower of sugar-cane. Sir, it is an experiment, but I
think, Sir, an experiment well begun.

Dr, Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I congratulate the Honourable Member for bringing
forward this measure. In fact, he ought to have brought this Bill about
two years ago. But I console, myself by saying "‘Better late than never’’.
8ir, a measure of this kind for all industries which are protected is
absolutely necessary. My friend, Mr. Thampan, and others have been
pressing that it is the-duty of the Government to safegusrd the inter-
ests of the consumers and the interests of the agriculturists in all
measures in which they heavily tax the consumers and the tax-payers.
Bir, Government make promises, but I do not know when our demands
would be materialised. In this connection, I will quote a Persian coup-
let which says:

“Har chi danan kunad, kunad nadan
Lek bad az nugsani bisyar.”

The translation is that, whatever a wise man does, also does the un-
wise man, but after losing a good deal of money. I am sure, Govern-
ment will have to bring a similar Bill, in connection with the Tariff
Amendment Bills, that we have already passed, to see that the protection
is not given for the benefit of the capitalists only, but is also exercised in
the interests of the people, so that the amount they invested may after-
wards be realised. Sir, a person dreamt a dream and said to his friends
in the morning that he dreamt a dream, half of it was right, and half
of it turned out to be wrong. He said that he dreamt that somebody
gave him a slap on the face and a rupee which he put under his pillow,
When he got up in the morning, all the signs of the slap were there; the
pain was there; his cheeks were red; but under the pillow there was no
rupec. The same is the case with all these taxations. That we have
given them the taxation is one-half of the dream, and that is correct; and
the other half, that it would be for the benefit of the people, is really
missing and probably that will come

‘‘Bad at mugsani bisyar."

(That is to say, after losing a good deal of money.)

Sir, we have, been discussing the price of the sugar-came, that is, what
is really a fair or a minimum price of the sugar-cane. In this case, a
formula has been discussed by the Sugar Technologist on which I should
like to comment. The formula which everybody knows is that the fair
price of the sugar-cane per maund in annas is obtained by multiplying the
extraction of sugar per cent by the price of sugar and is divided by 200.
My friend, Mr. Hari Raj Swarup, hae just pointed out that the price of
sugar certainly depends upon the quality of cane. 8o, it varies directly
with the extraction of sugar per cent. That is correct. The second part
is also correct, namely, that the sugar manufacturer can only pay accord-
ing to his own profit. That is to say, he can only pay proportionate to
the price of the sugar, which is ten annas. Therefore, it is correct that



shat LEGSLASIVE ASSEMELY. [19TE ArriL 1984.
{Dr. Zisuddin Ahmad.]

the price of this varius uccording to the cxtraction of sugar and according
to the prica of sugur. That is to say, it is equal SP multiplied by some
constant—and I do not know how that constant has been arrived at. I
do not understand why it should be divided by 200 and not by 180 or 210.
Perhaps my friend, Mr. Bajpai, would be able to explain this.

Mr. @. 8. Bajpai: I will just explain it in & minute. It is the prac-
tice in Louisamu, where the system of fixing prices prevails, as also in
Cuba, to assure to the grower of sugur-cana half the price of the sugar
which is extracted from a unit of cane. That is the explunation of it.

Br. Ziauddin Ahmad: My friend bus only transferred the formula ana
bss given it in another form. That is to say, instead of calculuting the
price of the sugar per maund, be has calculated the price of hundred
maunds of the sugar-cane. In that oase, the eonstant factor instead of
200 will become half. And the problem of half is just as mauch as the
problemn of 1/200 and the only reply that can be given is that really
spcmking this formula is not accepted in any other country, but there is
no proof of it.

Then, Sir, there is another important omission in this formula which
is really worth consideration. It is this that this formuls has been taken
from other countries; it is capuble of application in normsi times, bub
during the period of protection the Tariff Board themselves recomumended
u special case which I think has been overlooked in this particular for-
mula. They said:

“‘Wee consider that the scule 1ecommended by thu Iudian Sugar Committes, namely,
» sliding scale based on price for cane equal to half the price of sugsr manufactured
from it, subject to a minimum of six annas per maund, is generally suitable. But
(and this is an importunt ‘but’), in the first years of protection (This means seven
years without the special protectiun), we .comsidor that this should be increased by

ons anpa per maund.”

Therefore, this one anna can always be added as the benefit of the
sugar-cane grower out of the special protection which we are providing to
the industry. We are giving tham u protection of Rs. 7-12-0 and the
question is what is the share of the profit for these sugur-cane growers
out of this amount. The Tariff Board have recommended that wa ought
to add one anna to it. This formula may be correet, but, of course, I
cannot guarantee its accurucy. Even supposing that this formula is
correct, then it can be applied only in normal times and not during the
period of protection. For the period of protection we must sccept the
recommendation of the Tariff Board and sdd ome anna to it. This for-
mula, tharefore, ought to be: C is equal to B, multiply it by P and divide

it by 200 plus another constant and that is one unna. ( S‘M;(op +1)

Perhaps during the next period of protection, that is, after seven years,
this ene anna may be reduced to balf an snna and when the entire pro-
pection is withdrawn, then tbis additionsd constant msy also go. That
is one important omission in the calculation of the price per maund,
namely, that we have not provided in thcse caleulations the shgre of the
sugur-oane growers in the amount of protection that we have _given to
this industry. Their shara, a8 has been recommended by the Taritf Board,
must be at least one anna during this period of protection.




There is one more difficulty which I feel, that is, in tha word ““mini-
mum'’ which probably we will discuss later on. I have great apprehen-
sion in my mind that in practice this minimum price may become the.
maximum price unless something is done in this conmection.

I congratulate my Honourable friend, Laila Hari Raj Swarup, on the
exeellent spuech that he has made, amd 1 wish he had made a similar
speech yesterday and day befure yesterday. He ought to have complained
that the Gowermment ought not to heve put this surcharge on it, so that
mushroom factories may not spring up. This is the conclusion 1 have
drawn in my mind from the speech. After putting this excise duty,
there will be some kwd of protection against coming into existence wf
these maushroom factories, and there will be greater check on the produe-
tion.

The last point I wunt to say is this. This particular Bill, to my mind,
appears to be the first ‘step which the Government have taken to raise the
price lavel of agricultural produce. The Tariff Board say on page 40,
gaction 28 of their report, that the price of wheat has fallen from Rs. 5-10-0
to Rs. 8-0-0, the price of eotton from Rs. 208 to Rs. 156, the. price of
rice from Rs. 6-4-0 to Bs. 8-4-0 and the price of jute from Rs. 71-4-0 to
Rs. 34 only. This is the price level of some of the commodities in 1932;
and the price level for 1934 is still worse. So, I submit, this is really
the first step which the Government have taken in raising the price level
of agricultural products. I am glad that the Government have done it,
and 1t is quite possible that this meusure may have an important effect on
other agricultural commodities.

Befere 1 conelude, I wish o draw the attention of the House to the
suggestion made by my Honourable friend, Mr. Maswood Ahmad, ‘thet
we must have some kind of restriction about the price of gur. We find
actually the price of gur has fallen down much more than the price of
sugar. The price of sugar remains the same, but the price of gur has
fallen below the economic price. T believe it will be of some advantage if
the Government watch the situation for the time being and sea whether
it is not desirable to put a minimum price on gur for the khandsari
manufacturers also, because the Government have put a duty only on one
mide and left gur altogether out of account, and, therefore, the effest
whieh the, Government have in mind by introducing ‘this meassure may
not be schieved.

Mr. G. 8. Bajpai: I am both grateful to Honourable Members for
the mensure of suppert which they have given to this Bill and gratifisd
by the response trat they have made to jt. I do not consider it neces-
sary, Sir, to traverse all the ground that has been covered by previous
spenkers, but there are three points which ;stasd out and in regard to
which I think I may make a few observations.

The first is that there will be practical difficulties in the working of
this measure. That, Sir, is recognised. Whenever you meke a mew de-
parture or an innovation, you are up against the unexpected and that wn-
sxpected you can try to overcome only by the method of trial and error,
and it is because we recognise that there will be practieal difficulties and
because we wish to mobilise all the experience and the wisdam we -can
that we have made provision in the Bill that a Local Government shail
before it actually notifies its provisions or proposals puhblish them wmith
the object of eliciting observations and opinions thereon.
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The second point which has been made is that the Governor General-
in-Council shall exercise a certain measure of control over the working ¢f
this Bill. In regard to that, I made the position of Government, I hope,
clear in my opening observations. So far as the actual application of the
provisions of the Bill to a particular Province is concerned, we think that
we must lcave the discretion to the Local Government, because they
alone are in a position to recognise when a situation has arisen when the
application of those provisions becomes necessary. Subject to that, I
may say to my Honoursble friend in advance that there are certain
amendments, for example, in regard to the previous consent, of the Gov-
ernor General-in-Council to the rules made under clause 7 of the Bill,
and amendments, like that, I think, Sir, I shall be in a position to accept
on behali of Government. (Hear, hear.) In any case, Honourable Mem-
bers may rest assured that the Government of India, having undertaken
to make grants to Provinces, will kecp a close eye on the working of the
provisions of the Bill in those Provinces where it is applied, so as to
make sure that none of the grants which they make is improperly ap-
plied and that the maximum advantage is derived from the grants which
they make. (Hear, hear.)

The third point that has been made is in regurd to the Indian States.
Now, Sir, the House knows perfectly well that it is not possible. for us to
legislate for the Indian States. The most that we can do is to watch the
situation, and, in the light of experience gained, consider whether any
action on the part of Government is necessary. That undertaking, Sir, I
awn prepared to give my Honourable friends here, namely, that we shall
see how these things work, and, in the light of our experience, determine
our future course of action.

My Honourable friend, Dr. Ziauddin Ahmad, mentioned a formula
which has been tried or which has been worked out by the Sugar Tech-
nologist. May [ tell him that in this Bill we are not incorporating any
particular formula. We are, as a matter of fact, leaving it to Local Gov-
ernments after proper enquiry and consideration of local circumstances
to devise formulas to meet the local needs. It really is in the very nature
of things impossible, considering the size of India and the diversities of
local conditions for Government to prescribe a uniform formula susceptible
of uniform application. That, Sir, is all that I need say at this stage.

“ Mr. President (The Honourable Bir Shanmukham Chetty): The ques-
on is:

. “That the Bill to regulate the price of sugsr-came intended for use in sugar
factories be taken into consideration.’’

The motion was adoptet

t.i Mr. vPresldont (The Honourable Sir Shanmukham Chetty): The ques-
on is:

“That clause 2 stand part of the Bill.”

The motion was adopted.

~Cleuse 2 was added to the Bill.
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Mr., President (The Honourable 8ir S8hanmukhgm Chetty): The'ques-
tion is: '
“That clause 3 stand part of the Bill.”

Mr. M, Maswood Ahmad: Sir, before I move my amendment No. 10.
1 wish to know what becomes of my amendment No. 8*?

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
cannot allow that amendment to be moved, because the Honourable
Member’s intention appears to be just to substitute a few words, and for
that be has given in form and substance the whole clause. The Chair
cannot allow that to be moved.

Mr. M. Maswood Ahmad: There is difference between amendments
Nos. 10 and 8. In amendment No. 10, I have simply said ‘‘subject to
the approval of the Governor General-in-Council,”’ whereas, in amendment
No. 8, 1 have used both the expressions, ‘‘subject to the approval of the
Governor General-in-Council’’ as well as ‘‘fair’’. 8o thcre is difference
between the two amendments.

Mr. President (The Honourable Sir Shanmukham Chetty): There is &
similar amendment in the name of Muulvi Muhammad Shafee Daoodi
and the Chair proposes to call him to move his amendment.

Mr. M. Maswood Ahmad: Sir, amendment No. 10, which I want to
move, is as follows:

“That in sub-clause (2) of clause 3 of the Bill, after the words ‘‘The Local
Government’ the words ‘subject to the approval of the Governor General-in-Council’

be inserted.”’

Mr, G. 8. Bajpsi: May I just draw my Honourable friend’s attention
to the next amendment which stands in his nume, No. 11, which wants
the insertion of the words ‘‘subject to the control of the Governor Gene-
ral-in-Council’’. They are substantially the same, and it may be that if
my Honourable friend moves thal amendment, I may be able to give my
views on it. The Honourable, Member may choose which to move.

Mr. President (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Member can choose whatever he wants.

**That for clause 3 of the Bill the following be substituted :

“(3). (1) The Local Government may, by notification in the local official

Declaration of controlled Gazette, declare any area specified in the notification to be
areas and fixing of prices. & controlled area for the purposes of this Act.

(2) The Local Government, subject to the approval of the Governor General-in-
Council, may, by notification in the local official Gazette, fix a minimum fair price
or minimum fair prices for the purchase in any controlled area of sugar-cane
intended for use in any factory in that area.

(8) The Local Government may, by notification in the local official Guzette,
prohibit in any controlled area the purchase of sugar-cane intended for use in any
factory in that area otherwise than from the grower or growers of sugar-cane or
from a person licensed by the Local Government to act as a purchasing sgent.”” -
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fSr. M. Miswood ARMed: I choose No. 11. 1 beg to move:

“That in sub-clause (£) of clause 3 of the Bill, after the words ‘'I'he Local
Government' the words ‘subject to the control of the Governor General-in-Councii’
be inserted.”’

As I have maid at the time of my rrst speeck in this connection, I

want that there imiist be some uniformity in the prices in differ-
" ent Provinces and in differant areas. So I want that this power
should be given to the Governor General-in-Council to control that price
ab least if the previous sanctioh is not possible. 1 realise that it is not
possible in all cases to havc tha previous sanction of the Governor Gene-
ral-in-Council, and there will be delay in this mutter. But this power
must be kept, so that there may not be competition betwwen the ditfer-
ent Provinces, and it will save many troubles, and 1 request Government
st least to acecept this amendment. Bir, 1 move.

1p M.

Mir. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That in sub-clause (?) of clause 3 of the Bili, after the words ‘ The Looal
Government’ the words ‘subject to the control of the Governor General-in-Council’

be inserted.

Mr. @. 8. Bajpai: Sir, personally 1 should have preferred to leave the
clause as it stands, because 1 do not see any reason why we should think
that Liocal Governments, in fixing prices, will not be fair to the interests
of the manufacturers, and 1 should have pointed out to iy Honourable
friends that the power in clause 8 of the Bill is really intended to enabla
the Governor General-in-Council to redress hardships in events of that
kind. But inesmuch as more than one Honourable Member on the
dpposite gide has shown a keen desire for some power of control to be re-
tained by the Governct General-in-Couneil, 1 am quite prepared to accept
the amendment. But I would suggest a slight variation, not in words,
but as regards the ariangement of these words. I think the words ‘‘sub-
ject to the comtrol of the Governor General-in-Council’’ should come at
the beginning; that §s to say, the clause should read, ‘‘Subject to the
2otitrol ‘of thre Governor Goneral-in-Council, the Local Govornment muay,
by notification, ete.”’

Mr. M. Maswood Ahmad: I have no oljection, Sir.

Diwan Bahadur A. Ramaswaii Mudallar: Sir, may I ask my Hon-
ourable friend a question? I have becn looking at the Devolution Rules,
and I should like to be satisficd about the vonstitutional position. Under
what rule, does the Honowrable Member say that this IIouse or the
Governor General-in-Council has got the power to regulatw this, in  so
far as agriculture i8 a transferred sulject in o Provincial ‘Government ?

. Mr. G.'S. Bajpaf: Sir, I have cxamined that question, and I should
like: to mention to my Honourable friend that this really is not what he
would deseribe as the regulaticn of agriculture. It really is regulation of
tead> whici it a Central subject,—trade in a particular co'mmodity; 80
that ‘it {8 perfectly competent for the Governor General-in-Council to exer-
cise powets of difection, superintendence and control.



Mz. Prasident (The Homourable Sir Skanmulbam Chetty): The gues-
fion is:

“That in sub-clause (£) of clause 3 of the Bill, before the words ‘The Looal
Guvernmt' the words ‘subject to the control of the Governor General-in«Ceundil,’
be inse 2

- The motion was adopted.
Maulvi Muhammad Shafee Daoodi: Sir, T move:

““That in sub-clause () of clause 3 of ‘the Bill, aftar she womds ‘or myigimum
prices’ the words ‘and a 'fair price or fair pricas’ be inserted.”

Sir, by this amendment I a:: ‘rving to introduce a difference between
winimum price and fair priee, and 1 want to make thie differgnce clear in
the Bill itself, so that, at the time of application of this Bill To the loqahtje_s
there may be certaintv for the cane growers to get -their minimym price
and at the same time there mav be room for the manufacturers to encourage
the cane growers by paying them a fair price if they think that thp‘g;;ower
is doing all that he can for jmnroving the quality of the cape.” The
minimum price, according to the Tariff Board. includes these things: (})
the average cost of cane cultivation per maund to the growers on a sm
_seale; (2) the interest pavable by them for the advances obtained aqalnst
" their cane crop which may be taken three pies only per maund: (8) the
avernge cost of cartage per maund which is generally 14 annas per maund.
On this basis the price is equivalent to the actual investment of the grower
on each maund of cane supplied at the gate of the factory. The minimum
price, according to the Tariff Board. is. therefore. the figure whieh the
grower:has invested. and, therefore. he must:be recouped that mueh at &t
coats. But the minimum price is not going to give him anv surplus for
adopting an intensive method of cultivation or for improving the varietv of
cane cultivation: and. as we know, the vield per acre in Northern India is
.much less than the vield per acre.in the highly ndvanced. countriestike @ava
and Cuba.  The rutio of Indian production and the 4wo.eeuntries is -18 to
50. Therefore, there must be some stimulus for these eane growers «to
apply their minds for intensive cane. cultivation on g scientific basis. It ie
neaessary that, over and above the minimum price. the growers must get
a decent surplus which thev may invest in inoreasing ‘the efficiency of cane
production. The Tardf Board, on,page 80 of their Report, -have resonded
their finding on this guestion in these wonds :

“A fair price for gane would thus be about .eight apnas per maund delivered wt
the factory.”

T would, therefore, supgest that the Tarift Board’s standard of fixing
a fair price must be followed and the difference between the mz,nunum,pnce
and -the fair price be recognised in the Bill itself. Othermse, ‘there is a
great danger that the growers may get only the minimum price which may
be fixed and which may barcly cover their actual investment on each maund
of cane and give them no surplus at all.

Mr. G. Morgan (Bengul: Buropean): May I ssk my Honounsble siriend
n question? ‘What is the total nmount of the ﬁguras ve.gardmg IRIRMED.
price that he gave just now?
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Maulvl Muhammad Shatee Daoodi: The total will come to seven annas,
and one anna, in addition to that, will give them a fair price. That is my
contention. This eight annas will be a fair price and seven annas will be
the minimum price. I think this distinction is essential, firstly, for
ensuring the return of the investment to the grower, and, secondly.‘ the
difference between the minimum and fair price provides scope for adjust-
ment of the cane price with the sugar price. This is bound to prove very
healthy to both the growers and the manufacturers. -

Kha: Bahadur Mian Abdul Aziz (Punisb: Nominated Official): Sir,
may T ask the Honourable Member one question? How will he distinguish
between the grower who is reslly capable of working and the. grower who
is lazy and whose price naturally goes up on account of his laziness or
because of his inefficient methods? The trouble sbout this is that a fair
price may be one thing to one man and another thing to another man,
depending on his efficiency.

Maulvi Muhammad Shafee Daocodi: The point is this: the minimum
price is the price which you pay to him in order that he may be recouped
for all the money that he has invested, and a fair price is, in my opinion,
an anna more than the minimum price per maund for the purpose of giving
him a stimulus to make intensive cultivation of the cane, to improve the
variety of cane and to do all sorts of things which are necessary for the
purpose of improving the production per acre.

Mr, President (The Honourable Sir Shanmukham Chettv): The Chair
is not sure whether the language used by the Honourable Member is correct
The Chair would tLink that ‘‘a fair minimum price or fair ninimum prices’’
would be a more appropriate way of putting the amendment.

Mr. G. 8. Bajpal: Yes, 8ir, if mv friend is anxious to bring the word
“fair'’ in. I was intending to exnlain to him that his assumption, that
Government, in fixing the price, will take into acecount the bare minimum
which has been mentioned bv the Tarifft Board and make no allowance for
s margin which would convert the minimum into a fair price. is not justified.
In fact, the fixing of the prices will be in the hands of the Local Goveri-
ment, and now we have provided that the price shall also be subject to
revigion bv the Governor General-in-Council. T can assure mv Honourable
friend that the price that we do fix will be a minimum with due regard to
what is a fair return to the cultivator, and, therefore, there is reallv no need
for any change. What T am saving is that the minimum price will be a fair
price, 8o that there will be no danger in that direction.

.- Maulvl l!ul.ummad Shafes Dacodi: T have not made myself clear, I
think. - My point i3 this: T want that the Government should fix one
minimum price which should recoup the grower all the money he has

inyest.e:d; over and above that, T want that the Government should fix a
fuir prico—another price, not that one.

Mr. President(The Honourable Sir Shanmukham Chetty}]" "I'bore ]
only one price and that is the price to be paid by the factory owner to the
canc grower : that is the only price with which the Houase is concerned.
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Maulvi Muhammad Shafee Daocodi: My point is this: that the mini-

muuo price which the factory will have to pay is one thing. But since the

price of sugar may vary from one figure to another, in that ratio the manu-

facturer of sugar must pay to the grower in addition fo the minimum price,
8o that he may have an incentive to improve his cultivation.

Mr. Presldent (The Honourable Sjr Shanmukham Chetty): Who is to
compel him to pay that?

Mavlvi Muhammad Shafee Daoodi: I want two prices to be fixed, not
one: onc. the riinimum price that must be paid, and the other, the pay-
mert of which will depend upon circumstances. If the price of sugar goes
higher, then the sugar-cane grower should also get some money out of it,
and that will be paid from that margin. It will be optional. It will depend
upon- the relation between the grower and the manufacturer. Unless we
mention this fair price, the manufacturer will have an excuse that he will
not pay more than the minimum price even if he makes something more out
of the sugar that is produced.

Mr. President (The Honoursble Sir Shanmukham Chetty): Amendment
moved :

“That in sub-clause (£) of clause 3 of the Bill, after the words ‘or minimum
prices’ the words ‘and a fair price or fair prices’ be inserted.’

The Assembly fhen adjourned for Lunch till a Quarter Past Two of the
Clock.

The Assembly re-assembled after Lunch at a8 Quarter Past Two of tke
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the
Chair.

Mr, Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham.
madan): Sir, I find some difliculty in understanding the significance of the
amendment moved by my friend, Mr. Shafee Daoodi. His samendment
would work like this :

“Bubject to the control of the Governor General in Council, the Local Government
may, by notification in the local official Gazette, fix & minimum price or minimum
prices and a fair price or fair prices for the purchaseof any cane in any controlled
aren of sugar-cane,’’ .

and so on. I do not understand how this will be & workable proposition,
because the minimum price will be fixed with reference to the fair price of
the sugar-cane. Now, in fixing the minimum price, the Local Government
will have to take a number of factors into consideration, for instance, the
quality of the sugar-cane, its freshness or staleness, the distance to which
the cane will have to be carried, the carting facilities, the average profit
to the cane grower, the percentage of juice that a particular variety of cane
vields, and various other things will have to be taken into account. That
minimum price naturally must be taken to be the fair minimum price of
that variety of sugar-cane. If I understood my friend correctly, hé wanfed
to convey the idea that there should be two scales of prices fixed, one the
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minimmwm price and the other the fair price of sugar-cane. If this distinc-
tion is to he made, I will say that the minimum price is not the fair price;
to that extent Government will not be justified in ixing the minimum price
at all, because th» minimum price must be the fair price of the sugar-cane,
and in this view the Rill is quite weleome. T ean quite understand the
facling of svmpathv for the cane grower which has nrompted my fmend to
move this amendment and T fullv share that feeline,—and in order to
achieve the verv obiect which mv friend has in view, T will only interpcse
the same exvressions in the wav suggested bv vou. 8ir, T do not kmow if
mv friend. Mr. Bajpai. will be willing to accent it on behalt of Government,
but there can he no difficultv in accenting thot slicht change. because it is a
mere transnosition of the words, and it will serve the purnose which mv
friend has in view. Tt will also serve the purpose of the Governmert. T
do not knew, Sir. whether von will permit me to make that amendment
inat on the spur of the moment. hut. after all, that is not very necessary.

M. President (The Honourahle Sir Shanmukham Chettv) : Mr. Maswood
Ahirnd bas got an amendmant in his name.

M- Qava Prasad Singh: Tf he has cot an amendment in his name to
this effect. then he can he asked to mowe it.

Mr. M. Maswood Ahmad: Sir, I beg to move:

“That in sub-clause (2) of clause 3 of the Bill, after the word ‘minimum’, in both
places, the word ‘fair’ be inserted.’

Mr, President. (Th- Honourable Sir Shanmukham Chetty): Before or
after.

Mr, M. Maswood Ahmad: Before the word ‘‘minimum’’ in both
places.

An Honourable Mentber:: Which is that amendment?

My, President (The Honourable Si» Shanmukhsm OChettvi: He has
just riven notice of it

- .Mr. M Maswood Akmad: Sir. 1 do not ugree that $here should be two
scales of prices, one minimum and another fair price, because there are
certain penaltics imposed. Now, if penalty is imposed for minimum
prices. ‘then ‘the ‘fair price which will be fixed by the Government will be

- useless, because there will be no effeet of  that, and, if there is penalty
for ‘fair prices, in that case the minimuin price will be of no use, and,
therefore. we rhall be having two scales of prices one minimum price
and another fair price, amd that is not at all advisable. I suggest that
tie mmimum ‘price which the (Government would fix should be a fair
p‘nce In this ‘connectlon T should tell my friends how in other coun-
‘tries prices are fixed. In Java, 5G per cent of the sugar recovered is
paid to the planters. Tn Ms,untmq 60 per cent to 70 per cent of the
su‘gar recovered is paid to the planters; in Cuba, vou will find that from 5
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to "7 of the wage is paid in the torm of raw sugax. tu the planters.. Bjmi-
iarly, in the Phillipinc lslands, 50 per cent to 60 per cent of the sugss
recovered i8 paid lo the planters; 1u Antigus, 44 lbs. of 96° sugar tor
every 100 lbs. of cane, and, ut the end of the season, a further pay-
ment resulting from the division between the cane suppliers of 50 p
cent of the profits of the factory. In Port Rico, 64 to seven lbs, of
sugar per 100 lbs, of cane.

Now, 8ir, by quoting these figures, 1 want to inform the Government
that here ulso they should fix the prices in the same way as the other
Governments are doing, and the minimum price that would be fixed
should be a fair price. ‘There is a proposal to fix only six annas per
maund of sugar, and that, 1 think, is quite unjust, and, if you will work
ou that principle, six annas will be a very small amount, and it capuot
certainly be called u fair price. LEven the ‘L'ariff Board have calculaved
what & fair selling price 15 for gugar and other thungs, and they have
ulso stated how wmuch cane would be required to make a maund of sugar.
On that basis, 1 suggest that Government should fix the minimum price,
but it should be a tuir price, aund it should not be an unfair mimmum
price. 1 want 1o emphasise that point, and, therefore, I move this amend-
ment,| '

Mr. President (The Honoursble Bir Shanmukham Chetty): Further
amendment moved :

“That in sub-clause (2) of clause 3 of the Bill, before the word ‘mipimum’, in both
pldces, the word ‘fair’ be inserted.’’

Mi. G. S. Bajpai: Sir, ] an in s somewhat aembarrassed position,
because the suggestion that the word ‘‘fair’” should be inserted beiute
the word ‘‘minimum’’ fell from the Honourable the President him-
self. Naturally, 1 am very deferential to anything that comes from the
Chair, but as 1 explained al an earlier stage, it is really not necessary w
insert the word ‘‘fair’’ before th: word ‘“‘minimum’”. 1 consulted tune
Draftsman on the point, and be said to me that the word is really nov
susceptible of a precise definition, and, in a legal document, we have wo
employ precise language. [ have already given my friand an asgursuce
that in fixing prices we ave not really .gaing to limjt prices to the bure
minimum necessary to cover costs, but we are going to take into comsider-
ation all the circumstances so as to allow a fair margin to the culti-
vator, and I hope, Sir, thut in the light of this assurance, my friende will
8ee their way not to press their amendment.

Dr. Ziauddin Ahmad: If two prices are to be given, they can only be
minimum and maximum. That is intelligible, but you cannot fix twe
prices, one of which is minimum and the other is fair. Fair is the averagm
of minimum and maximum. We cannot fix a maximum price, because.
after all, the cane grower must get as much money as he can, and 1
will be to the disadvantage of the cane grower if we put -3 maximum
price. The only thing we are left with is that we should put one prnee,
call it fair, or call it minimum, or call it fair minimum, but whatever
you may call it, there is not much difference between fair minimum and
minimum fair. I think it is a question of legal phraseology, probably 1
am not the best judge of it, but, from a common sénse point of view, I
do not see much difference between minimum and fair .minimum and
fair. To my mind, they connote the same thing. But, I would like to
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say that one thing which might be ignored by the Local Government at
the time when they fix the price is this. ‘I'he ‘larif Board recommended
that, during the protection period, one anna should be given extra to the
sugiar-cane prowars. They say in section 41 of their recommendations
that ‘‘in the first years of protection we consider that this should ve
increased by one anna per maund.’’ 'This fact might be overlooked by the
Local Government, it may not consult the ‘laritf Board's report which 18
practically getting out of print, and copies of the report are not easiy
avalable in the market. ‘Lhis fact ought to be noted that in addition w
other comsiderations which the Local Government may have in fixing the

price, such as the application of the formula '%(')'ﬁ , the formula multi-

plies the quantity of sugar by the price which it fetches divided by 200
or any other formula,—in addition to that the recommendation of the
Tariff Board should not be forgotten regarding adding one anna to the
price in the first seven years and, after that period, when we reduce the
amount of protection perhaps half an anna, and when you come to the
normal time this amount may be eliminated altogether 1 mention iv,
because it should be on record, so that Local Governments may be guided
by this. As far as the amendment is concerned, there is not much
difference between minimum and fair minimum, all these connote the

same thing,

Maulvi Muhammad Shafes Daoodi: In view of the assurance that the
margin of profit will also be included in fixing the minimum price, I beg
leave of the House to withdraw my amendment,

The amendinent was, by leave of the Assembly, withdrawn.

Mr. M, Maswood Ahmad: In view of the assurance of my Honourable
friend that the price will be fair and that there will be one price and
not two prices, 1 beg leave of the House to withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr, G, Morgan: I beg to mova:;

“That in sub-clause /8) of clause 3 of the Bill, the words ‘in that area’ be
omitted.”’ \

The sub-clause says: ‘'in any factory in that area’’. 1f there was a
controlled area in one Province and not a controlled area in another, and
there was a factory on the borders of those two, it would not come under
this clause at all. The boundary between Provinces is merely a thin line,
you can step from one field into another, that is, into another Province.
The factory could purchase its cane as it liked, because it was not in that
controlled area. 1 submit, therefore, that these words ‘in that area’’
should be deleted. 8ir, I move.

Mr, President (The Honourable Sir Shanmukham Chetty): Amend-
ment moved :|

“That in sub-clause (2) of clause 3 of the Bill, the words ‘in that area’ be
omitted.”’

Mr. G. 8. Bajpal: T accept the amendment. As has been pointed out
by my Honurable friend, we do not want that a factory outside a con-
trolled area should be able to send its agents and buy in the controlled
area cane at any price.
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Mr, President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:,

“That in sub-clause (2) of clause 3 of the Bill, the words ‘in that area’ be
omitted.”

The motion was adopted.

Mr. G. Morgan: T heg to move:

“That in sub-clause (3) of clause 5 of the Bill, the words ‘in that area’ be
omitted."’

The argument is exactly the same that I have used in the case of the
former amendment. Sir, I move.

Mr. President (The Honoumble Sir Shanmukham Chetty): Amendment
moved:

“‘That in sub-clause () of clause 3 of the Bill, the words ‘in that area’ be
omitted.”’

Mr. G. 8. Bajpal: I accept the amendment.
Mr. President (The Honourable Sir Shanmukham ' Chetty): The

question is:

“That in sub-clause (3) of clause 3 of the Bill, the words ‘in that area’ be
omitted.”’

The motion was adopted.

Maulvi Muhammad Shafee Daoodi: I beg to move:

"l‘hn.t in sub-clause (3) of clause 3 of the Bill, for the word ‘grower’ the word
‘growers’ be subsatituted.’’

My object in moving this amendment is that in the Statement of Objects
and Reasons it is stated:

“A Local Government should declare controlled areas within which purchue of
cane by factones shall be limited to growers of. cane or licensed persons and societies
at fixed pricep.’

The plura]l was used here, but in the Bill itself we have the singular,
and, therefore, I thought that the plural should be used in the Bill also.
That was my idea in giving notice of this amendment.

Mr. President (The Honourable 8ir Shanmukham Chetty) Amendment
moved:

“That in sub- chu'se’(.?) of clause 3 of the Bill, for the word ‘grower’ the word
‘growers’ be substn‘,uted *”

Mr. G. Morgan: May I ask a question? Does it mean that you must
never buy from one person, but always buy from two or more persons ?

Maulvi Muhammad Shafee Daoodi: For that I have amendmeut No 18
If the two are considered-together, it will be better. :
0
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Mr. President (The Honourable Sir Shanmukham Chetty): Under the
General Clauses Act, singular includes the plural also. '

Mauivi Muhammad Shafee Daoodi: My idea was that there might be
an organisation such as & Co-operative Societies’ organisation and it would
not be individual buying. That is what I gathered from my reading of
the whole thing.

Mr. G. S. Bajpai: My position is the same as you have already ex-
plained, namely, that, under the General Clauses Act, the word ‘‘grower’’
includes also ‘‘growers’’, and, therefore, this amendment is unnecessary.

Maulvi Muhammad Shafee Daoodi: Sir, I beg leave of the House to
withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.

Maulvi Muhammad Shafee Daocodi: I beg to move:

*“That in sub-clause (3) of clause 3 of the Bill, after the words ‘the grower of the
sugar-cane’ the words ‘individually or collectively’ be inserted.”

My ides is that the buying should be done either individually or collect-
ively and this finds a place in the Statement of Objects and Reasons, but
not in the Bill itself. I thought that there must be an express provision
to show that there might be a collective organisation of the growers and
selling of their crop in a collective manner, and, therefore, the words
**individuelly or collectively’’ should be in the Bill itself.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

‘“That in sub-clause (3) of clause 3 of the Bill, after the words ‘the grower of the
sugar-cane’ the words ‘individually or collectively’ be inserted,” ‘preference being always
given to the growers of the sugar-cane’.’

Mr. G. 8. Bajpal: I think my Honourable friend’s difficulty will be
easily solved. If ke looks at clause 7 (€) (d), he will find that we provide
for ‘“‘the organisation of growers of sugar-cane into societies for the sale
of sugar-cane to factories.”” And, in sub-clause (3) of clause 8, there is a
definite mention of the words ‘‘from a grower of the sugar-cane or from a
person licensed by the Local Government to act as a purchasing agent.’’
This cellective organisation will be a legal personal, and, therefore, the
words used by my Honourable friend are not necessary.

Maulvi Muhammad Shafee Dagodd: Sir, I beg leave of the Houme to
withdraw my amendment.

The amendment was, by leave of the Assembly, withdrawn.
Maulvi Muhammad Shafee Daoodi: T beg to move:

f“That in sub-clause (3) of clause 3 of the Bill, the following be added at the end :
‘preference being always given to the growers of the sugar-cane’.’ *

'One of the main causes of hardships to the cane growerw in my comsti-
tuency, which is the msin sourve of supply to the majority of the
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factories in Bihar, is the profiteering and mslpractices indulged in by the
cane contractors. Mr. Prior, when he was speaking in Simla at the Simla
Sugar-cane Conference, said:

8o far as my Government have been able to obtain information, the factories
in Bihar this year intended to pay to the cultivator on the average 5} annas per
maund of cane. It is admitted, however, that they did not succeed in doing so on all
occasions. They realise that this money was not paid and the reasons why it was not
paid are partly because there was inaccurate weighing on the weighbridges and partly
because a large number of factories huy their cane from contractors. The factory
manager can only ensure, as long as he continues to buy cane through contractors,
that money is paid to the contractors. He cannot ensure what that contractor pays to
the ryot; and my Government are afraid that in last year the contractors did take a
disproportionately large share out of the profit that accrued in the sugar industry.”’

It is on account of these weighty reasons that all our efforts should
be concentrated on the elimination of the middlemen at the earliest pos-
sible moment. They should not find a permanent place in the industry,
a8 in any case they are bound to pocket a portion of the margin of profit
of the cultivators, while they do not contribute to the development of
the industry in any way. As a temporary measure, some steps may be
taken to control them by licensing, etc., but the ultimate objective of
replacing the contractors by growers organisations should never be lost
sight of. The commission of six to nine pies per maund which the mills
in my Province generally pay to cane contractors for the supply of cane
can easily be diverted to the cane growers’ society which will discharge
all the functions that are performed by the middlemen so far as the mills
are concerned. Thus, without any additional cost to the sugar mills, the
growers will be immensely benefited. Such a system of direct contract
between the growers and the manufacturers is bound to help a great deal
in achieving the idea of very high degree of co-ordination between cane
production and sugar manufacture which is considered essential to reach
the Java standard of efficiency. It might be pointed out here that the
great majority of the total supply of cane to the factories in Bihar comes
from the small cultivators who grow cane in a small area and thereby
their cost of cultivation per maund zises higher than that of the large
scale growers. This great handicap can only be counteracted by appro-
priate organisation of the small growers. The proposed growers organisa-
tion, through the met work of its affiliated societies in each village, would,
in my opinion, be the beat agency for minimizing the handicaps of cane
production on a small scale, as far as poasible and for promoting intensive
methods of cultivation. Without any such organised effort, it is difficult
to imagine how, by the isolated efforts of the imdividuals here and there,
our poor ignorant cultivators are going to achieve the high degrees of
efficiency in intensive cultivation of cane within a limited period of less
than 15 years. It is worth while remembering that we have to raise the
efficiency of cane product for 15 to 50 tons. On account of these reasons,
I suggest that wherever such cane growers gocieties come ipto existence,
they should get a preferential treatment from the factories concerned.
Unless and until the Bill provides for giving such facilities and encourage-
ments to the poor growers’ societies, the day would be far distant when
we may have the satisfaction of seeing a large number of such organisa.
tions of growers in existence. We are grateful to Government for the
encouragement they propose to give to the organisation of growers of
sugar-cane into societies for the sale of cane to factories by providing
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funds for the purpose. But I would venture to suggest that the Govern-
ment of India should not only- distribute money to the Provinces con-
cerned for this purpose, but, at the same time, should indicate the lines
to be followed for pushing forward the scheme of co-operative organisation
of cane growers. In this connection it will not be out of place to quote
the view of the Indian Sugar Committee, 1920, which on page 89 of
its Report under paragraph 259 says:

‘‘Bocieties for purposes other than credit, especially those connected with cane
growing, cannot be expected to prosper unless they are treated as an entirely distinct
branch of the co-operative movement. The ordinary staff of the Co-operative Depart-
ment has hitherto had its hands too full with credit work to give them the attention
they require and, though it is now some eight years since the law was altered to
permit the Co-operative Department to take up this branch of work, the results
achieved have been disappointingly small. They will remain o until agricultural
trading societies have their own organisations and experts, who must be given a free
hand and not bound by rigid rules and restrictions. For the present, at any rate
these officers must be provided by Government and their salaries like those of the
Registrar and his ordinary staff must be borne by the State. Unless they are forth-
coming, co-operation will, we fear, remain as at present a most negligible factor in
connection with cane growing in India except in regard to the provision of credit.’”

Further, I may point out that the Royal Commission on Agriculture in
India has rightly observed that

‘‘the business of co-operative sale is not a matter for amateurs nor for those who
have perforce devoted the greater part of their study to rural credit.”

They emphasize that if any substantial progress on sound lines is to be
made in this connection, it is the duty 6f ‘Government to provide the
Co-operative Department with expert officers properly trained in the techni-
calities of co-operative marketting. The Bihar Government should not
entrust this task in this direction of co-operative sale of sugar-cane into
the hands of the ordinary Assistant Registrars, generally recruited from
the ranks of Deputy Magistrates who might be very able and efficient
otherwise, but they cannot be expected to be qualified to develop organisa-
tions for co-operative sale. If this warning of the Sugar Committee of
1920 and the Linlithgow Commission is8 not paid any heed to in Bihar,
‘the new project of*co-operation in the sale of sugar-cane might ultimately
suffer the same fate as that of our present credit societies. It would be
disastrous for the agricultural development of Bihar as the failure in con-
nection with the marketting of sugar-cane would seal the fate of all
developments of co-operative marketting of any other agricultural produce.
1t is for these reasons that I want this amendment to be made.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“That in sub-clause {3) of clause 3 of the Bill, the following be added at the end :
‘preference being always given to the growers of the sugar-cane’.”

Dr. Ziauddin Ahmad: My friend, Mr. Shafee Daoodi, has drawn atten-
tion to a very important point, i.e., the possibility of misuse in the working
of this Act. That misuse is that the owner of a factory may gmploy his
own servant or his relative as an agent to purchase sugar-cane. This
seryant or relative may go long distances and purchage cane at three annas
and four annas per maund.
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Mr. President (The Honourable Sir Shanmukham Chetty): The Agent
must be licensed under the clause. T '

Dr. Ziauddin Ahmad: That may be so, but I want to point out a
possible danger. We ought to see that the benefit actually goes to the
sugar-cane grower and not to the middleman, because the middleman may
indirectly be the manufacturer himself, and the very purpose of this Bill
will be frustrated. '

There is another danger which I should like to point out. Perhaps my
friends on the Treasury Benches may not know it fully. In purchasing
articles in this country, we have to see first what is the meaning of a
hundred. A hundred does not always mean twenty times five. It might
mean thirty times five. When you purchase mangoes, you have first to
see how many panjas there are in one hundred. Very often I have pur-
chased for one hundred, thirty times five, each group consisting of five.
Similarly in the case of one maund: what is the meaning of one maund?
Does it consist of ten pansaris (a pansari means five seers), or eight times
five seers, or ten times five seers? I have seen some of these zamindars,
while purchasing from their tenants, paying the price not in maunds, but
by counting it ten times five seers. There is thus a danger that the
weighment may not be properly made at the factory, but in this fictitious
manner that is prevalent in this country. This is another warning of one
way in which the very purpose of this Bill may be frustrated.

Mr. M. Maswood Ahmad: Sir, I agree with the argument of my Honour-
able friend, Dr. Ziauddin Ahmad, but I am sorry I could not understand
the meaning of this amendment. The amendment is to secure
“‘preference being always given to the growers of the sugar-cane’. Sir,
is it workable? How can it be worked? When my Honourable friend,
Mr. Shafee Daoodi, said that the factory owners could purchase either
from the sugar-cane grower or from the licensed agent, it is not possible
for the factory owners to go to the villager and purchase their sugar-cane
from the growers. How can those, who require about thirteen or fourteen
thousand maunds of sugar-cane daily, go to villages in order to give prefer-
once to these sugar-cane growers? It is an absolutely unworkable and
absurd scheme. Further, the proposed provision warts to secure prefer-
ence being always given to the growers of the sugar-cane, but there is no
power given in the Bill to punish breach of this. Then, how cin you
enforce it? It remains a merely pious hope. (Hear, hear.) Then, some
Members have shown that there is a danger that the full price may not
be paid to the growers, but if the full price will not be given to the
growers by the licensed persons, there is already a clause here that they
will be fined, and that is enough. I think it is better from the Honourable
Member’s purposes to have an organisation in the villages to watch whether
the licensed agents are or are not giving these prices to f)}.le sugar-cane
growers. Sir, I think this scheme is quite unworkable, and it will remain
but a pious hope. Tf it is sought to be tgally e_nfo.rced, then I think it
would be better to close all the factories in India if you were really to
compel factory-owners to go: to villages to purchase these things. . These

are the practical troubles and I oppose this amendment. '

. @. 8: Bajpal: Sir, T sm bappily in agreement. for once with my
Hor:rurable ﬁ'ien:l‘,pt\llh Maswood Abmad. T entirely a.greﬁiwxj;h:plm‘thgt
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[Mr. G. 8. Bajpai.]
in so far as the mischief aimed at is the employment of contractors, that
18 going to be met by the provision for the licensing of the gontractor, and
a8 to the proposed provision for *'preference being always given to the
growers of the sugar-cane’’, that, as my Honourable friend has pointed
out, is merely a counsel of perfection. It binds nobody and it helps
nobody. 1 do hope, my Honourable friend will withdraw his amen#ment.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question is:
“That in sub-clause (3) of clause 3 of the Bill, the following be added at the end :

’ 9

‘preference being always given to the growers of the sugar-cane’.
The motion was negatived.

Mr. President (The Honoursble Sir Shanmukham Chetty): The
qQuestion is:

‘“That clause 3, as amended, stand part of the Bill.”

The motion was adopted.

Clauese 8, as amended, was added to the Bill.

Mr. President (The Honourable 8ir Shanmukham Chetty): The
question is:
“That clause 4 stand part of the Bill.”

Mr. G. Morgan: Sir, with your permission, I should like to alter the
words ‘‘one month’’ to the words ‘‘thirty days’’* in my amendment. Sir,

I move:

“That in clause 4 of the Bill, for the words ‘fourteen days’ the words ‘thirty
days’ be substituted.”

Sir, examining this clause 4, I think Honourable Members will see that
it will be very d‘iﬁclﬂt for objections to be received and for them to come
back to the Government within any date which they may specify, to give
satisfactory results. We do not think that fourteen days before the issue
of any notification is sufficient time for people to study and propose modi-
ficafions in the draft rules. We think thirty days is the minimum period
for this purpose. There should be not lass than thirty days before the
issue of any such notification. Sir, I move.

Mr. President (The Honourable 8ir Shanmukham Chetty): Amendment
moved:

‘““That in clause 4 of the Bill, for the werds ‘fourteen days’ the words ‘thirty
days’ be substituted.’’

Lala Hariraj Swarup: Sir, I rise to support the motion, because fourteen
days’ time is rather insufficient for anyone oconcerned to express his
opinions upon some of the important provisions contained in dlause 3;
and, therefore, I hope that the Hongurable the ‘Government Member will

accept this amendment.



Mr. @G. 8. Bajpai: Sir, I acecept the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): The
question is:

"“That in clause 4 of the Bill, for the words ‘fourteen days’ the words ‘thirty
days’ be substituted.”

The motion was adopted.

Mr. President (The Honourable 8ir Shanmukham Chetty): The
question is:

* “That clause 4, as amended, stand part of the Bill.”
The motion was adopted.
Clause 4, as amended, was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): lhe
question is:

“That clause 5 stand part of the Bill.” .

Mr. @G. Morgan: Sir, I beg to move:
“That in clanse 5 of the Bill, the words “‘in that area’ be omitted.”

This is the penal clause referring to clause 8 and as the words ‘‘in
that area’ have been omitted from those two sub-clauses, this is a conse-
quential amendment. Sir, I move.

Mr. President (The Honourasble Sir Shanmukham Chetty): The
question is:

‘“That in clanse 8 of the Bill, the weords ' in thut area’ be omritted.”
The motion was adopted. y

Mr. ¥F. E. James (Madras: European): Sir, I .beg to move:

“That in clause 5 of the Bill, for the words ‘in the case of the first conviction
for the offence, to one thousand rupees, or; in the cass of & secomd or subsequent
conviction for the offence, to three thousand rupees’ the words ‘to two theusand
rupees’ be substituted.”

This is merely to bring this penal clause into line with the penal
clause in the Sugar (Excise Duty) Bill, and I hope the Honourable
Member will see his way to accepting this amendment.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

“Phat in clause B of the Bill, for the words ‘in the case of the: first comviclian.
for the offence, to one thousand rupees, or, in the case of a aeco‘nd or sabsequent
conviction for the offence, to three thousand rupees’ the words ‘to two thoussmd

rupees’ be substituted.” .
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Mr. G. 8. Bajpal: Sir, I have no 6bjection to it.

 Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is: :

“That in clause 6 of the Bill, for the words ‘in the case of the first conviction
for the offence, to one thousand rupees, or, in the case of a second or subsequent

conviction for the offence, to three thousand rupees’ the words ‘to two thousand
rupees’ be substituted.’” 1

The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

““That clause 5, as amended, astand part of the Bill.”

The motion was adopted.

Clause 5, as amended, was added to the Bill.

Clause 6 was added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:

““That clause 7 stand part of the Bill.”

Mr. M. Maswood Ahmad: Sir, I wish to move amendment No. 29,
which runs ﬁhus:

“That for sub-clause (I) of clause 7 of the Bill, the following be substituted :

(Z) The Locul Government, after previous publication and with the sanction of the
Governor General-in-Council, may, by notification in the local 'oﬂicial Gazette, make
rules for the purpose of carrying into effect the objects of this Act.’

I have added the words ‘‘after previous publication and with the
sanction of the Governor General-in-Council”’. T have salready menfioned
the reason for this change when I moved my amendment regarding
control. I think the addition of these words is necessary, and, therefore,
1 have moved this amendment.

‘Sir, I move.
Mr. President (The Honourable Sir Shanmukham Chetty): Amendment,
moved:

“Phat for sub-clause () of clause 7 of the Bill, the following be substituted :

(1) The Local Government, after previous publication and with the sanction of the
Governor General-in-Council, may, by notification in the local official Gaszette, make
rules for the purpose of carrying into effect the objects of this Act.’ ™

Mr. G. 8. Bajpai: I am quite prepared to accept the amendment, but,
as in the other case, I think the words should come before -the words
‘The Local Government’® and not as suggested by the Honourable Mem.-

ber.
Mr. M. Maswood Ahmad: I have no objection to it.
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Diwan Bahadur A. Ramaswami Mudaliar: Sir, I have got an objection
in accepting this amendment. I do not see why the previous sanction of
the Governor General-in-Council should be required by the Local Govern-
ment for all these rules which they can mmake. My friend says:

‘“The Local Goyomment,_ after previous publication and with the sanction of the
Grivmor 'goneul in Council may, by notification in the local official Gazette, make
vules . . .

Now, what are the rules? Sub-clause 2 (a) says:

“the carrying out of inquiries preliminary to the exercise of the powers conferred
by section.” :

In this case, the Local Government should come first to the Governor
General-in-Council, and can frame this rule only after this permission has
been obtained. Then, sub-clause 2 (b) says:

‘‘establishing Advisory Committees for any purpose connected with the administra-
tion of this Act and defining the powers, functions and procedure of such Committees.”

Why should the T.ocal Government come to mv Honourable friend for
rules with reference to the establishment of Advisory Committees? And
what power does he think the Governor General can give to the Local
Government for a purpose like that. Then, mark the third item:

“the issne of licences to purchasing acents, the fees for such licences, and
regulation of the purchase and sale of sugar-cane by and to such agents.”

Why should the Local Government come to vou and ask for the
conditions under which these licences should be issued? Then comes the
fourth:

“the organisation of growers of sugar-cane into societios for the sale of sugar-cane
to factories.” :

The Co-operative Department is entirely a transferred suhiect and is
practically under the control of the Local Government. Whv do vou want
the Local Government to come up to the Governor General-in-Council and
take his permission before they can make rules. .

Then, sub-clause 2 () says:

“the authorities by which any functions under this Act or the rules made thereunder
are to be performed.”

It the Local Government authorise a particular Revenue Divisional

Officer to perform the functions under that sub-clause. is the
3P¥. 3 vernor General-in-Council going to say: ‘“No, it ovght to be
a Tahsildar or some other smaller authority’’. T have crave objections to
this amendment, and T do not think that the Local Government should
be put in the position of being called upon to come to the Governor
General-in-Council for bis sanction with reference to the various rules fo
be framed under these sub-clauses.

Mr. Gaya Prasad Singh: Sir, I want to put in-a word in revlv to the
objections raised -by imy. Honourable friend, Diwan Bahadur Ramaswami
Mudsaliar. The Local ‘Government, of course, must have full power to
deal with, the, si uég)on arising in heit awn foyritories;. but- the rules-which™

are 40.be frumed.wliguld Be-of & sintform ehiftadter. -~
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Mr. 8. 0. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): Why should they be uniform?

Mr, Gaya Prasad Singh: The rules must be fairly uniform for all the
Provinces, having regard to the circumstances of the condition of the
industry in particular arcas. 1 shall go further and answer some of the
points raised by the Diwan Bahadur. He says: ‘“Why should the Govern-
ment of Inlia be approached in the matter of carrying out of inquiries
preliminary to the cxercise of the powers couferred by seetion 8’ ? There
might be one sort of inquiry by one Local Government and another sort of
inquiry might be conducted by another Local Government. What I want
is that the sort of inquiry which may be instituted must be of a fairly
uniform character. The result may be different, but the sort of inquiry
whiceh should be conducted by Local Governments must be based on some
uniform principle. The same sort of agency must be employed for carry-
ing out the inquiry in all the territories of the different Local Governmenta.
The sccond sub-clause deals with Advisory Committees. The Advisory
Committees must be constituted of the same class of persons in every
Local Government. For instance, one Local Government might demand
very high degrees of qualifications from persons who are going to sit: on
an Advisory Comnmittee, while another Local Government might not
require the same sort of qualifications for persons who are to be appointed
to the Local Advisory Committee. Siiilarly, in the cuse of the issue of
licences to purchasing agents, one Local Government can charge a very
exorbitant amount of fec and another Local Government may not be dis-
posed to do so. Therefore, in order to bring all the Local Governments in
touch with another, the Central Government must be a sort of co-ordinat-
ing authority for that purpose, so that every part of the organisation in
different Provinces contemplated by the Bill may be put in touch with
one another. T do not know whether there is any machinery at the
present moment for bringing together all the Local Governments into closc
touch with each other, so far as this particular matter is concerned. If
the Local Governments refer such cases to the Government of India, they
can send specimen copies of the draft rules to every other Local Govern-
ment in order that they may find out which set of rules is better, so that
the whole organisation may work together. Of course, local conditions
differ. There might be different prices for different local aress. This will
not prevent the Local Governments from fixing different prices for their
own sugar-cane. Sir, in order to bring to the attention of every Local
Government what set of rules there are, and what considerations have
actnated the varions Local Governments to bring those particular rules into
operation, a reference to the Government of India would be desirable,
and T do not think that the Government of India in that case will be so
unreasonable as to needlessly meddle with the discretion of the Local
Governments. T am in favour of this amendment simply because it will
bring all the Local Governments in touch with each other and thereby
thev will be conversant with the state of affairs obtaining in the territories
of the neighhnurine Tinenl Governments.  Therefore, my submission is that
rules on some uniforiu basis oueht to be preseribed for the welfare of thc
cane-arowers and the agriculturists in the respective territories in whicb
this Bill is going to have operation. )

Mr. 8. 0. Mitra: Sir, T recret thnt T cannst agree with my “frisnd., .
Mr. Gaya Prasad Sinch.  Similarity and symmetry of rules are not always
a virtue.  Tn this Bill the main purpose is to delegate powers to the Loeal

Govecamaents in el vitel issues, so that they msy ‘work indspendently
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and autonomously in a subject which is a transferred subject. In different
localities, there may be a different set of circumstances of which the Local
Government are the best judge. Take, for instance, clause 7 (2) (b) in
which the establishment of Advisory Committee is contemplated. The
.constitution may be different in dilferent Provinces. In some Provinces,
there are well organised co-operative societies. In some Provinces, there
are Irrigation Departments. Other Provinces mauy lack all these organi-
sations. Some Lacal Governments may like to give large powers to these
Advisory Committees, whereas it may not be advisable in other Local
Governments to do so. Why should we uselessly insist on the similarity
of rules? Had this been possible or had it been desirable, all these rules
could be made by the Government of India themselves for all the I’ro-
vinces. The very fact that the Government of India see the wisdom of
leaving all these details to the Provinces shows that the uniformity of rules
is not so much necessary as to look to the special circumstances of each
particular case. On these grounds, I think that in these days when we
are thinking more of autonomy in the Provinces, the interference of the
Government of India in a matter which is a transferred subject should
not be pressed, and it should be left to the discretion of the Local Govern-
ments to make their rules without any previous sanction or approval of
the Government of India.

Mr. ¥. E. James: Sir, I hope that Government will accept this amend-
ment. I would like to remind my Honourable friend, Mr. Mitra, that this
amendment does not result in insisting upon similarity or uniformity in
all the Provinces. All it ensures is, first, there must be previous
publication and the draft rules should be sent up to the Government of
India .before actually being put into effect. Now, Sir, there are cases
where it would be extremely undesirable to have different methods followed
in different Provinces. Allowing for variation according to local conditions,
I am quite sure that the Government of India are not so stupid as not to
allow for variations. On the other hand, there is the greatest possible need
for co-ordination in the methods employed by the Local Governments to
deal with particular matters. Therefore, I do not think that it is in any
way unduly fettering the discretion of the Local Governments, while it is
undoubtedly ensuring that there shall be a machinery for co-ordination
and oco-operation between the Governments concerned. 1 hope the
Honourable Member will see his way to accept this amendment.

Mr. T. X. Ramakrishna Reddi (Madras ceded Districts and Chittoor:
Non--Muhammadan Rurali: Sir, aiter allowing the amendment in sub-
clause (2) of clause 3, wherein the words ‘‘subject to the control of the
Governor General-in-Council’’ are to be passed, it is quite logical that we
should give such power to the Governor General-in-Council here in clause 7
also. Under sub-clause (2) of clause 8, the Local Government may, by
notification in the local Gazette, fix & minimum price or minimum prices,
etc. and this shall be subject to the control of the Governor General-in-

: that amendment to the effect that this

House has agreed to ; .
Sfoulflglbe T({:)ene ?i:h the cgornsent of the Governor General-in-Council.

ving gi wer, it stands to reason that, under this clause 7 also,
gl:r?ﬁtigg:t; tl;g:vgx? should be in the hands of the Governor Gene]ral-lfn-
Council, begause here also the Logal'Govemmcnt have to make rules for
the carrying out of enquiries preliminary to the_exercise of the powers
conferred by section 3. 8o, Sir, this clause hag a direct beunnf; on 'clause_a
which T have just now read out. At least for the sake of uniformity, this

amendment should be sdopted.
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Maulvi Muhammad Shafee Daoodi: Sir, it seems to me that if in matters,
which are related in sub-clause (c) of clause 7 (2), the hands of the Local
Governments are tied up in the manner proposed by this amendment, it
will act as a great handicap. It appears to me that in those matters which
are enumerated here in so many clauses, the Local Governments should be
free to do as they think proper in the interests of all concerned, and in the
peculiar conditions in which they find their Provinces. No doubt sub-
clause (2) of clause 8 was a matter of great importahce, because it related
to the question of fixing minimum price and the ultimate power to control
in regard to the fixing of minimum price may rest in the hands of the
Governor General-in-Council, but where the ULocal Governments have got
to carry out small matters for the purpose of giving effect to the objects
of this Act, they should not be handicapped in that manner. The House
knows that I have not in such matters very great regard for the Local
Government of Bihar, still I find that a provision of this nature, as sug-
gested in the amendment, will act a8 a great handicap to the Local
Government’s activities. I, therefore, submit that this amendment
should not be allowed.

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Mubammadan
Rural): Sir, I oppose this amendment. If the rules are to be uniform and
if the proposals to meet the varying conditions prevailing in all parts of
the country have to be co-ordinated, then the best thing is to allow the
Governor General-in-Council to frame the rules. The very reason why
the right of making rules is delegated to the Provincial Governments is
that the Government of India are aware that the conditions in the different
Provinces are varying, and, therefore, the Government of India think that
the best thing is to leave this power of making rules to the Local Govern-
ments. If the House thinks that it is not proper and that the best way
to serve the purpose of the Bill is to have a uniform set of rules, then we
might amend this clause and say that, in consultation with the Local
Governments, the Governor General-in-Council may frame the rules. 8o
long as that is not the object, the best thing is to give absolute freedom
to Local Governments.

Mr. G. 8. Bajpal: Sir, I greatly appreciate the solicitude of my
Honourable friend, Diwan Bubadur Mudaliar, for the autonomy of
Provincial Governments, and I hope he will give me and the Government
of India credit for having respected that autonomy in that in the Bill
which we introduced, there was no suggestion whatsoever that we should
exercise any powers of control in the matter of framing rules over the
Local Governments. But, I think, Sir, my Honourable friend was
present in the House this morning when amongst others, the Leader of
his own Party suggested that a certain amount of power and control shall
vest in the Governor General-in-Council and, if, at an earlier stage, in the
discussion of these amendments, I expressed my willingness on behalf of
Government to accept the amendment, it was because I thought that we

would be meeting the wishes of Non-Official Members of this H .
That, 8ir, is the broad position. ouse

Now, as regards the merits, I think that my Honourable® friend, Diwan
Bahadur Mudaliar, has been anxious more to score dinfecticnl points than
to state the case fairly when he said: In regard to this particular
matter, why should a Local Government claim your sanction, or, in
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regard to that particular matter, why should a Local Government claim
wour ganction? 1 presume that the intention of Honourable Membera.
who have suggested that this power should be given to the Governor
General-in-Council, is that in regard to such particular matters, as, for
example, the principles upon which Advisory Committees shall be consti-
tuted, or, shall we say, the measure of representation thut shall be given
to the different interests, the Governor Gencral-in-Council shall be able to
secure & certain measure of co-ordination. Well, Sir, I am not arguing
for that particular position, -1 am merely stating that that evidently is
the intention of Honourable Members who have moved this amendment.
I can certainly, from my experience, not only of this matter, but other
matters where rules have to be submitted to the Governor General-in-
Council, say that it is only that kind of general control which the Gover-
nor General-in-Council is likely to exercise. But I make it perfectly
clear that if the Non-Official Members of this House do not, by a majority,
wish that this particular power be given to the Governor General-in-Coun-
cil, we certainly are pot going to insist that it be forced upon us.

Mr. President (The Honourable Sir Shanmukham Chetty): The ques-
tion is:
*‘That for sub-clause (I) of clause 7 of the Bill, the following be substituted :

‘(1) After previous publication and with the sanction of the Governor General in
Council, the Local Government may, by notification in the local official Gazette, make
rules for the purpose of carrying into effect the objects of this Act.’ ” [

The Assembly divided:

AYES—18.

Hari Raj Swarup, Lala, Muazzam  Sahib  Bahadur, Mr.
Hudson, Sir Leslie. Muhammad.
Ismail Khan, Haji Chaudhury Parma Nand, Bhai.

Muhammad. Reddi, Mr. P, G.
James, Mr. F. E. Reddi, Mr. T. N. Ramakrishna.
Jog, Mr. 8. G. Roy, Rai ‘Bahadar Sukhraj.
Lindsay, 8ir_Darcy. Singh, Kumar Gupteshwar Prasad.
Mahapatra, Mr. Sitakanta. Bingh, Mr. Gaya Prasad, .
Maswood Ahmad, Mr. M. Wajihuddin, ‘Khan Bahadur Haji.
Morgan, Mr, G. Ziauddin Ahmad, Dr.

|
NOES—25.
Tiwana, Khan Mitra, Mr. 8. C.
A ke R, T Mudniiar, Diwsn Bahadur A,
Anklesaria, Mr. N. N. Ramaswami.
Anwar-ul-Azim, Mr. Muhammad. Mujumdar, Sardar G. N.
Azhar Ali, Mr. Muhammad. Pandit, Rao Bahadur 8. R.
Bhuput Sing, Mr. Patil. Rno Bahadur B. L.
Das, Mr. B. Raijnh, Rao Bahadur M. C.
DeSouza, Dr. F. X. Sait g:"ﬁ:gsly?ﬁ’r Mfs’; an, o
i J -astogl, . .

Fazal Haq Piracha, Khen B0 Shafee Dacodi, Maulvi Muhammad.
Ismail Ali Khan, Kunwar Hajee. Sitaramaraju, Mr. B.
Jadhav, Mr. B V. '{Ww’mlmv:"t,l'ﬂ]aMhr l;(ﬁarl: ‘Bahadur H. M,

o ) : : ila) . - M
Lahiri Chavébary, Mr. D. K Yokeb, Sir Muhammad.

Liladhar Chandbury, Beth.

The motion was negatived.
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Mr. ¥. E. James: Sir, I beg to move:

“That for sub-clause 13) of clause 7 of the Bill, the following be substituted :

‘(3) In making any rule under sub-section (I) or under clause (¢) or clause (f) of
sub-section (2), the Local Government may provide that a breach of the :rule shall,
where no other penalty is provided by this Act, be punishable with fine not exceeding
two thousand rupees.” *’

This clause merely repests the penal clause contained in the Sugar
(Excise Duty) Bill and puts it on the same basis. 8ir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty): Amendment
moved:

‘“That for sub-clause (3) of clause 7 of the Bill, the following be substituted :

‘($) Tm making any rule under sub-section (/) or under clause (c) or clause (f) of
subsection (£), the Local Government may provide that a breach of the rule shall,

where no other penalty is provided by this Act, be punishable with fine not exceeding
two thousand rupees.’

Mr. G. 8. Bajpai: Sir, T am prepared to accept this amendment.
Mr. President (The Honourable Sir Shanmukham Chetty): The question

is:

“That for snb-clause (3) of clause 7 of the Bill, the following be substituted :

‘(%) Tn making any rnle under sub-section (I) or under clause (c) or clause (f) of
rub-tection (2), the Local Government may provide that a breach of the rule shall,
where no other penalty is provided by this Act, be punishable with fine nob exceeding
two thousand rupees.’ *’

The motion was adopted.

Mr. President (The Honoursble Sir Shanmukham Chetty): The question
is: -

*“That clause 7, as amended, stand part of the Bill.”
The motion was adopted.
lause 7, as.amended, was added to the Bill.

Mr. President (The Honoursble Sir Shanmukham Chetty): The question
is:

‘“That clause 8 stand part of the Bill.”
Mr. M. Maswood Ahmad: Sir, I beg to move:

“That in clause 8 of the Bill, after the word ‘Council’ the words ‘after previous
publication’ be inserted.”

I think, Sir, these words are very necessary in this clause and are
wanted. 1 move.

Mr. President (The Honoursble Sir Shanmukham Chetfy): Amendment
moved: v

“That in clause 8 of the Bill, after the word‘Council’ the words 'after previous
publication’ be inserted.”
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Mr. G. 8. Bajpai: Sir, the House hus just now by its vote decided that
u Local Government may frame rules without previous publication, and now
it is being. proposed that the Governor General-in-Council may frame rules
after publication. It seems to me that there is a certain amount of in-
c:]r:sistqmy in this, but for my part I have no objection one way or the
other...

. Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:

“That in clause 8 of the Bill, after the word ‘Council’ the words ‘after previous
publication’ be inserted.’’

The motion was adopted.

M. President (The Honourable Sir Shanmukham Chetty): The question
18
“Thst clause 8, as amended, stand part of the Bill.”

The motion wss adopted.
Clause 8, as amended, was added to the Bill.
Mr. President (The Honourable Sir Shanmukham Chetty): The question

is:
“That clause 1 stand part of the Bill.”
Lala Hari Raj Swarup: Sir, I beg to move:
““That sub-clause. (3) of clause 1 of the Bill be omitted.”

The sub-clause reads as follows:

‘‘This section shall come into force at once; the remaining rections of this Act
shall come into force in any erovince on such date as the Local Government may,
by notification in the local official Gazette, appoint in that behalf.’

In order to obtain uniformity, it is absolutely essential that this should
upply at once to all Provinces; the Provincial Governments will have option
under the rules to vary their formulae and their prices according to the
varying circumstances of each Province. This Bill is said to be consequen-
tial on the Excise Bill and the Excise Bill is an all-India measurs, .and.
therefore, this price fixing Bill should apply at once to all the Provinces
where sugar is produced and the formule may differ and the rate of prices
may differ from Province to Province; and so it will not inflict any hardshgp
on any particular Province and then it will golve pnother difficulty, thafi in
adjacent Provinces there will be fixing of prices sxmu]tar.xeously: otherwise,
one Province may fix prices and the other may not fix prices, and there will
be -this difference between various Provinces which wxll. not. lead to the
smooth working of the Bill. Therefore, in order to achieve the object, I
think. the Government will be pleased to accept this amendment.

Mr. Preaident (The.Honoursble Sir Shanmukham Chetty); Ameadment
moved: '

Tt wobdause [5)' o7 e § of -the:Bille ccmibiel,”
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Mr. G. 8. Bajpai: Sir, I made it clear in the course of my observations
this morning that we did not propose to assume control in this'matter and
that we wanted to leave it to each Local Government to apply the relevant
provisions of the Act according to local requirements, and that is our position
even now. I would only like to point out to my Honourable friend that
he does not seem to have correctly studied the wording of clause 8, because,
in each one of its sub-clauses, the word ‘‘may’’ is used—'‘The Local Gov-
ernment may, by notificstion, etc., etc.’”’ So that, this particular motion
is not going to help him either. 8ir, I oppose. ‘

Mr. President (The Honourable Sir Shanmukham Chetty): The question
is:
“That sub-clause (3) of clause 1 of the Bill be omitted.”

The motion was negatived.

3

Mr. President (The Honourable Sir Shanmukham Chetty): The question

““That clause 1 stand part of the Bill.”

The motion was adopted.
Clause 1 was added to the Bill.

Mr. President (The Honourable 8ir Shanmukham Chetty): The question

*“That the Title and the Preamble stand part of the Bill.”

Mr. G, Morgan: In view, Sir, of the Honoursble Member, Mr. Bajpai’s
speech this morning, I do not want to move my amendment.*

M. President (The Honourable Sir Shanmukbam Chetty): The question
is:

“That the Title and the Preamble stand part of the Bill.”

The motion was adopted.
The Title and the Preamble were added to the Bill.

Mr. @. S. Bajpai: Sir, I beg to move:
“That the Bill, as amended, be passed.’”

H;. President (The Honourable Sir Shanmukham Chetty): Motion
moved:

““That tbe Bill, as amended, be passed.”

Mr. T. N. Ramakrishna Reddi: Sir, T must first thank the Government
for introducing this Bill and getting it through this House without much
difficulty. It is a Bill which confers a boon on the agriculturist. It is not
necessary for one like myself, who represents the agrjcultyrigt, to sing the
praises of this Bill. We are glad to find that the capitalists ‘as well as the

*““That in the Preamble to the Bill, the words ‘for the purpose o sssuriag
sulr-taue growees o fair frios for -shelr prodncs! be.cmitteder o n o g
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manufacturers and factory owners and all other interests in this House have
approved of this Bill, and that shows that all of them have got the interests
of the agriculturists at heart. I must also congratulate my Honourable
friend. Mr. Bajpai, on the skilful way in which he hag piloted this Bil] and
the accommodating spirit which he has shown (Hear, hear) towards the
amendments moved on this side of the House.

I would only refer to two points in this Bill. There has been much
controversy with regard to the fact whether we should give complete power
to the Local Governments in fixing the prices or in framing the rules, or
whether we should retain the control in the hands of the Governor General-
in-Council. If I have ap{)roved or asserted the proposition that the Governor
General-in-Council should have some control over these things, it is not
in any way depreciating to or casting reflection on the Local Governments
Far be it from me to do that. But my intention in giving this ultimate
control into the hands of the Governor General is to bring about a certain
amount of uniformity in the matter of fixing the prices or in the matter
of framing rules instead of leaving those powers to the Local Governments
entirely. I am sure that the Government of India will not interfere lightly
with the discretion of the Local Governments, but in some cases Local
Governments may have to yield to the clamour of powerful interests in
those Presidencies, and it is only to set right those instances that the Gov-
crnment of India should have that control. As a matter of fact, I wanted to
move an amendment that the Government of India should fix the minimum
price for cane without leaving that discretion to the Local Governments and
then sllow discretion to the Local Governments to fix a minimum higher,
if the circumstances justified it, than the minimum price fixed by the
Government of India. My difficulty is this: suppose the Government of
India fix the minimum price of cane at five annas, it should be left to the
discretion of the Local Government either to keep it at five annas or to
make it something higher—six or seven annas—according to local needs,
rather than reducing it to four annas, lower than the price fixed by the
Government of India. My reason is this: in a particular Province, the
interests of the factory owners might be very powerful and they would like
the price of cane to be fixed lower, so that they may get some profit, and
the Minister, being a popular Minister, might yield to, that pressure gnd
they may fix a lower price for cane in that Province; whereas, in ano‘theg
Province, which is more favourable to the interests of the agriculturists,
they might fix the price at a very high rate which cannot be profitable for
the factory owners to purchase. 8o, in order to set right such inequalities,
it is good that the Government of India should have the ultimate co_ntrgl
in their hands, and I am glad to find that this amendment of my friend,
Mr. Maswood Ahmad, has been accepted by the Honourable Mr. Bajpai.
oundless. They are based on certain facts. In the last

My fears are not gr ce
in Simla, Minister of a Local Govern-
Sugar Conference that was held in Simla, one tioilnthst o o Lo s should

ment had brought forward this insidious sugges sho
not be erectedghereaft-er. and that Government should pass a law hmtllfmg
the number of factories to be started to the existing number, bec;n;ze. ere
were already many factories established in Bihar and the Umteg lm:len!s'
and they did not like that other Provinces should start and develop

industry.
An Honourable Member: Who says that? »
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Mr. T. N. Ramakrishna Reddi: I shall read out a passage from this book,
~—M. P. Gandhi’s book. This is whst is stated at page 84:

“The representatives from Madras, Bombay, Punjab, Mysore and Hyderabad
felt that their Provinces were yet lagging behind in the development of the industry,
while United Provinces and Bihar had forged ahead, and they could not accept the
Resolution moved by the Honourable Khan Bahadur Baiyid Muhammad Hussain,
Minister in charge of Education and Development Departments.’

Now, this seems to suggest that there should be rio more additions to
the existing number of factories. Such suggestions might come from these
Provincial Governments. It may be that the pressure of the factory owners
might be so great that some of the Local Governments might have to yield
to the influence of such powerful interests. Therefore, I want that the
Government of India should retain some control in their hands.

Another point which I would like to press on the attention of the Govern-
ment is this. It is not enough if you merely fix the price of the cane and
help the agriculturists. Government should also see that improved variety
of cane is cultivated to a larger and larger extent. In this particular in-
stance, Sir, I have again a grievance 8 against the United Provinces and
Bihar. Though the Madras Presidency has got the Coimbatore Agricultural
Research Imstitute in its jurisdiction, they are making experiments to find
out the proper cane for sub-tropical zones like U. P. and Bihar and not
for the Presidency in which the Institution exists. Now, what has that
led to? We see that in Bihar and Orissa and the United Provinces, more
and more acres under improved varieties of cane are coming under cultiva-
tion year sfter year, while in Madras, Bombay and other Provinces, con-
ditions have remained the same. I will just quote from page 52 of this
book, the Indian Sugar Industry by Mr. Gandhi, to show the area under
cultivation by these improved varieties in the different Provinces.

Province. 1929-30. | 1930-31. | 1031-32. | 1932-33.
United Provinoces . . . . 281 514 678 1,087
Panjab . . . . . . . 79 70 120 172
Bibarand Orissa . . . . . . 8l 70 189 236
Bengal . . . . . . . 4 100 100 100
Madeas . . . . . . . i 22 10; 26 62

~ Bombay i8 much worse, it has only 6,000 acres under improved culti-
vation. We find that the yield from the ordinary variety of cane per acre
will be only about 15 to 20 tons, while the yield under improved varieties
will be from 85 to 50 tons. Therefore, it is not enough if Government
merely fix the price of the cane. It is doubtful even after fixing the price
of the cane whether the cultivator will get the full benefit of it, but it is
a fact that if he cultivates his land under improved methods of cultivation,
he will certainly get more tons of cane per acre. Therefore, I would request
the Government to take the earliest possible steps to see that the whole
area is brought under improved varieties of cane, and, if necessary, they
should also bring pressure to bear on the Local Government8 and carry
on a vigorous propaganda from one end of the country to the other in
~wour of this improved variety of canes.

~
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Mr, Muhammad Azhar Ali (Lucknow and Fyzgbad Divisions: Mubam-
madan Kurgl): Sir, 1 am glad to say a few words on this third reading of
this Bill, because my own Frovince of the United Provinces has given a
lead in this industry to other Provinces .

An Honourable Member: Under the inspiration of ?

Mr. Muhammad Azhar Ali: It may be under the inspiration of Coim-
batore, it may be under the inspiration of Bengal or of any other Province,
but today, 1 say, we in the Umted Provinces occupy the front rank in this
industry so far as the factory system is concermed . . . . .

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) vacated the Chair which was then occupied by Mr. Deputy
Presideut (Mr. Abdul Matin Chaudhury).]

My friends in the Assembly today seem to be very jubilant on passing
this measure, because it is not an obnoxious measure. 1 would not say the
same about other Bills which have been passed by the House in this
Session, but I can also certainly say that this Bill is not at all obnoxious.
On the other hand, it is a beneficial measure, it is beneficjal to our own
interest, it is beneficial to our industrialists, and it is beneficia] to our
cultivators too. Therefore, it is not only that under this Bill our com-
merce will flourish, but the entire sugar industry will flourish, and we are
tr:;.)ly glad that Government have brought forward this measure

ay ..

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): That will do.

Mr, Muhammad Azhar Ali:" My friend says, that will do, but perhaps
he will not be happy if he listens to what I say in a few minutes.

An Honourable Member: What is that?

Mr., Muhammad Axzhar Ali:Just have a little patjence.

Bir, the enactments that we have passed this Session in the Assembly,
it is said, do not redound to the credit of this House, and, theref'ore. the
whole country is clamouring that this Assembly should be dissolved,
because we have loaded the whole body of Indian population with taxes and
taxes. Now, if we consider the cumulative effect of all those taxes, per-
haps my friend, Sir Muhammad Yakub, will not priase me DoOW. The
tumulative effect of all those taxes has been that we are being crushed by
taxation, and the only silver lining in the darkness that we see today is
this Bill which has been brought forward by Government. It is in the
interests of the agriculturists, it is in the interests of tha'mdustr;ahntu,
and the principles enunciated in the Bill are very well considered. From
the Statement of Objects and Reasons we find t}mt'after proper publication
of its proposals and due consideration of the objections received, the Local
Government should declare controlled areas within which purchase of cape
by factories shall be limited to growers of cane or lmepsed persons and
gocieties at fixed prices. These words ‘‘after due consideration”’, *‘after
publication’, and so forth—these are really things which the public in

p2
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- Indin always appreciate when they come from the Treasury Benches. Now,
-through the scheme is on principle right, but my contention is that 1 have
doubts whether the scheme will really work to the advantage of the agn-
culturist. We have provided in the Bill that there will be another middle-
man in this sugar-cane business. So far the agriculturists approached the
factary people or the factory people approached them, but now we provide
@ licensee which is another middleman who comes into this business. in
some gquarbers, it may be said that this middleman business will succeed,
but I ‘am doubtful whether the profit which the poor cultivator used to
make by direct access to the factory people or by the factory people direcs-
%:p roaching him, would remain the same hereafter. However, 1 hope
“that &e Government, when they make rules and also afterwards when the
“Local Government depute their officers to work this Act, they will see that
rules are made and worked in the interests of the cultivators. I appre-
ciate that sales and purchases will be done through co-operative sociel.es.
4t the ocondition of co-operation at present in India is really going down
#Bhd down. It is discouraging in every Province. There is not the same

tAmour for co-operation as there was before. In my own Province especial-

‘1y, this subject is in the hands of one who is not really the philosopler,

1ide or expert in co-operation. Unless there is a Registrar of Co-opera-
tive Bocieties who is an expert on co-operation and who has full charge
of the subject without having any other business in his hands, there is uo

"ehance ot thig co-operative sale and purchase succeeding. The head is a
very hard worked official, having two large departments in his hands,
such as, co-operation and industries. It may be argued that if he hus
got industries also, he will be able to manage it better. But my own
‘experience of this co-operation dates from 1907, and I have worked on
one of the Government of India Committees on Co-operation and also om
my own Provincial Committee, etc. My opinion since then is that unless
and until the Co-operative Department is put under one head, without
his having any other Department under hjm, it is impossible to work co-
operation thoroughly and successfully and to the benefit of the agricul-
turists. This question of sale and purchase of sugar-cane is not such an
easy thing that every man in the street will be able to do it, and 1 am
doubtful if the licensee will help the cultivators. It would indeed be much
better to have it done through the landholder himself rather than have
separate licensees or contractors. With these words, I support the
motion.

Mr. N, R. Gunjal* (Bombay Central Division: Non-Muhammadan
Rural): Sir, I also offer a few remarks on the Sugar-cane Bill brought for-
ward by the Honourable Mr. Bajpai. The money spent in this respect by
Government has all been expended in the Punjab and United Provinces,
but Government have utterly neglected my Province, i.e., Bombay. In
Bombay, the irrigation rules are very oppressive and water rates also are
excessive. Government thought to reduce them by one-half. I tried to
move Resolutions in the Bombay Council and also in the Assembly; but
it is a pity that nobody took any serious notice of them. If Governmens
will take greater care of the Bombav sugar-cane, and if water rates are
reduced, the sugar-cane industry will flourish in Bombay. " I hope the
Honourable Member will consider my suggestions.

*Translation of the speech delivered in the vernacular.
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Mr, N. N. Anklesaria (Bombay Northern Djvision: Non-Muhammadan
Rural): I support this Bill, but 1 am doing so, 1 admit, actuated by very
mixed considerations. I welcome this measure as an indication of ‘‘the
change of heart '’ of the Government of Indja on which many Honourable
Members dilated before me.

An Honourable Member: Have they a heart?

Mr. N, N. Anklesaria: That they have a heart is now proved by this
Bill. i welcome this measure, because it shows that the still small voice of
the agriculturist is at last being heard in the Government of India. On
the other hand, I humblg venture to think that it is a Bill which embodies
an economic heresy of the very worst type. That economic heresy claims
that the inexorable law of nature, the law of supply and demand could be
countered by a man-made law for fixing prices as embodied in thjs Bill. I
would challenge the Honourable Member in charge to point out throughout
the history of mankind any one instance in which legislation like the
present has succeeded.

An Honourable Member: The Rooseveltian administration.

Mr. N. N. Anklesaria: A measure like this will never succeed. 'The
whole Rooseveltian Experiment and the Soviet Experiment is a complete
vindication of the law of supply and demand which I have just stated. I
think Honourable Members, who have got any personal experience in
matters such as those dealt with by this Bill, will bear me out that such
experiments are bound to be failures. I am speaking from personal experi-
ence. During the War time, as President of a Municipality, I had some-
thing to do with fixing prices of kerosene oil and rice, the two commodities
which were rather scarce in our district at the time, and I found that the
experiment was a hopeless failure. I venture to predict that this méasire
will be a failure and will do no good to any one. My idea is that it will
corrupt the administration, corrupt industrialists and corrupt agriculturists.
It will do good to nobody. It has, however, found support among Honéur-
able Members on my right and left. It satisfies public sentiment, and
Voz populi, Voz Dei. 1, therefore, support it, though against my better
judgment. .

Mr. B. Das (Orissa Division: Non-Muhammadan): The late Mr.
Asquith, afterwards Lord Asquith, followed the well-known
dictum which the Government of India have since adopted.
That policy was ‘‘wait and see’’ and in matters designed to benefit the
masses they have always followed the policy of ‘‘wait and see’’. When &
cry is made from a group of industrialists to devise a measure of pro-
tection, the Commerce Member gives measure of protection halt-
ingly and the Finance Member sees more money coming to his pocket to
meet the deficit. The Finance Member has drawn 80 to 40 crores of
rupees since 1924 under schemes of protection from which not a penny
has gone to help the manufacturer or the consumer, the producer or the
agriculturist. In 1982, when the Sugar (Protection) Bill was being discus-
sed, we all stressed that the Government of India should adopt a method
of licensing, but the Government of India at that time worked on a com-
partmental bagis. The Honourable the Finance Member a.nd the Honour-
able the Commerce Member and the Member for Education, Health and

4P M.
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Lands worked on a compartmental basis. It took two years for the Sec-
retary of the Kducation, Health and Lands Department to devise a
measure that would satisfy to a certain extent the growing demand of the
public that Government should take upon themselves certain power to
protect the interests of the agriculturists. My Honourable friend, Mr.
Mitra, and 1 sppended a joint minute to the Select Committee's Report
on the Sugar lndustry (Protection) Bill. That was prophetic, and I,
therefore, take the opportunity to read a certain extract from it:

“The Tariff Board in recommending protection for sugar industry emphasized in
Chapter IV that tue agricultural aspect of the case is the most important and the
interests of the cane grower wust be adequately protected. KExcepting a pious wish,
as embodied in new clause 6, whereby factory owners will affix in conlgicuom places
near the eutrances to their factories current prices of sugar-cane, the Bill brings mo
other comfort to the cane growers. Uniess the Local Uovernments through their
officials of the revenue and agricultural Departments make effort that the cane
growers get adequate and fair price for their cane, the cultivators’ lot would get
worse. In areas where there will be no rival sugar factory installed, there is every
likelihood of the cane growers being exploited and even getting no profit from
the sale of their cane. 1 would strongly urge that the Central Government, through
its organisation, the Imperial Council of Agricultural Research and in conference with
the Directors of Agriculture of every Province, should lay down rules and checks
whereby factory owners must not start a cut throat system of purchase and thereby

ruin the cane growers.”’

It took two years for the Government to act on the minority report
of that Select Committee. There were about 15 members on that Com-
mittee. Mr. Bajpai and his Department took steps to convene a Confer-
ence of the Directors of Agriculture in the Provinces and then came to
devise a Bill which is now going to be passed and which meets to some
extent the insistent demand that right minded people in the country put
forward with a view to Government exercising certain control, so that cane
growers and agriculturists should not be exploited by capitalists and sugar
manufacturers. Sir, this Bill, though worded in eight clauses, has only
two points in which it may prove beneficial to the grower. One is that
Government will fix the minimum price for cane and try to see that the
agriculturist get at least that minimum price, and the second point is

that which is in clause 7:
¢, .. such rules may provide for—

(d) the organisation of growers of sugar-came into societies for the sale of sugar-
cane to factories.”

8ir, it is very easy to legislate by giving expression to pious hopes,
but it is very difficult to give effect to the same. Whether this Govern-
ment or whether the Imperial Agricultural Research Bureau or the Local
Governments—they must see that these two imporiant reconimendaticns
that are contained in this Bill are given effect to. Sir, I congratulate my
friend, Lala Hari Raj Swarup, for that very sympathetic speech which he
delivered. He did not exhibit any branado spirit which marked the speech
of my Honourable friend, Mr. Mody, when referring to the cofton-growers
intereets. My Honourable friend, Mr. Hari Raj Swarup, on the other
band, éxpressed his sympathy with the cane growers, but I recollect tha‘t
although he quoted a passage from his minute of dissent to the 1082
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Sugar Protection Bill, I remember he also then wanted that the price
should be fixed for the sugar-cane producer. This is what he then said:

‘t“l(l)n a roughttho:jgcl}x!t t]l:: “dh'tt,l:at the temutm should gotifhal{ﬁ of as many annas
as the ru at w] e white sugar .g- i i
at Ra. 12, m.tanant should get six a.uni: p«la: mnux‘; 'of‘ ga.’ne," white sugar is selling
and so cn, and, knowing, as we know today, that the price of sugar is
sbout Rs. 9-4-0—I am correct, I believe—a maund, my Honourable friend.
Lala Hari Raj Swarup, and his friends want to pay four annas and six pies
te the sugar-cane grower; and yet the Government, by not shouldering
their obligations in 1982, have made the cane-grower suffer much. The
whole Tariff Board scheme was designed on the basis of the cane price
being fixed at eight annas per maund and we have had instances in which
cane has been sold or purchased at two or three annas per maund. This
great hardship to the cane-grower would have been avoided if the Gevern.
went had been wise and taken steps to control the prices of cane in 1982.
Sir, we are all thankful for small mercies, but it depends on whether these
small mercies will at all flow to those for whom they are intended, in
circumstances under which the factory owner has to manage his cane-
purchasc through the present practice of contractors. There are the
Marwari firms, and the contractors are mostly their relations and paid
agents, probably they also share in the management, and they geperally
rogulate the price of the cane by telling these villagers that the factory
docs not demand more cane on a particular day and so the poor villager
has tn wait sometimes two or three days to dispose of his cane, and for
that he pays for the cart which he has hired from his neighbour in the
village. So when he sells that cane for two annas or three annas to the
fatory owner, out of that two annas he pays the cart hire; that merns he
does not even get the price of his labour, not to think of making & profit!
Knowing these conditions, I hope the Honourable Mr. Bajpai will exercise
direction. superintendence and control over the Local Governments, so
that the cane-grower is not mulcted by factory owners and so that he
gets the minimum price.

Sir, I was talking to a friend of mine the other day. He said this Bill
would prove innocuous. He is interested in sugar manufacture. He asked
me how could the Government fix the minimum price? Suppose a factory
does not want to buy any more cane, then the cane will be stacked and
lying in the factory compound and at last the poor villager must sell iv.
and what will happen if the factory owner writes & chit for ten annas a
maund, while, in reslity, he pays only two annas? Well, these things
are happening. All this talk of a8 minimum price will not go bevond the
lobbiss here down to the countryside. So, while I congratulate my
Honourable friend for having introduced this measure and on having seen
it through, still, he should not rest oontent' by going up to Simla an(ii tlﬁn
forgetting the existence of the measure which this House has passed. . :
must devise means of control, so that the cane-grower does get tha
minimum price, and he must safeguard the interest of the cane%rov;:erz
against the machinations of the sugar manufacturer, who In hm°5 A crice
have been proved to be dishonest where it comes to paying anh °“°sﬁl;
to the cane-grower. 8ir, with these few remarks, I support the moticn.

ivision : -Muhammadan
Ral Bahadur Lala Brij Kishore (Lucknow Division: Non r
Rural): 8ir the object of li)rinzing forward this Bill is to protect thf-a‘iI;:lre:lf:
of sugar-cane growers. The Government, about two years atgcéé T
import duty on sugar to Rs. 9-1-0 per cwt., which worked ou
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of over two hundred per cent ad valorem. The millowners were placed in
a position of great advantage by this import duty. Had they sharel this
advantage between themselves and the sugur-cane growers, the public
sympathy would have been with them. But they misunderstood the
situation. They thought that the protection was for the benefit of the
capitalists and they were entitled to have the maximum advantage.

One of the speakers pointed out on the floor of the House that they
were not philanthropic institutions. They wanted to have the msximum
profit, but, in doing so, they ignored entirely the fact that this protection
was given, not in the interests of capitalists, but in the interests of the
sugar-csne production. If the manufacturers do not care for sugsr-cane
growers, then what right bhave they to expect any sympathy either from
the agriculturists or from consumers? The consumers have levied a heavy
hurden upon themselves. The tax-payers are giving them donaticns of
eight crores of rupees & year in the hope that the agriculturiste must be
benefited ultimately. On account of the competition among the sugar-
cane growers, the price of the sugar-cane has been very much lowered.
The millowners, on paper, pay five annas a maund, but, in reality, they
pay much less. They allow the sugar-came carts to stind at the factory
gate for several days, so that the poor cultivators may be forced io seli
st any price. It is said verv oftem that the poor cultivators do not get
even three annas a maund. It was not better on the part of the Govern-
ment to pass  protective duty and leave conflicting interests of sugar
manufacturers to be settled in the natural way. The present Bill ought
to have been passed two years ago. The condition of agriculturists in
sugar-cane areas would have been slightly improved. I cannot imagine
that any one would oppose this measure and the Local Governmen$ would
fix an economic price of the sugar-cane.

I would also like to support the suggestion made by Dr. Ziauddin
Ahmad yvesterday that half of the excisp duty on sugar should be given
to the Prcvinces. Bengal is getting the benefit of her jute. Madras is
getting the benefit of her rice. Bombay is getting the benefit of her cotton
by establishing mills. - Punjab is getting the benefit of military services,
but the United Provinces is not deriving any benefit from the Central
taxations. I am, therefore, strongly of opinion that a portion of excise
duty should be given to the Provinces and the collection should be made
under the supervision and control of the Provincial Governments. The
question of fixing the price of cane is a very difficult problem and it is
ulso controversial. 8till I shall wholeheartedly. accept any proposal that
ensur2s the payment of a fair price for their produce to the cane growers.
India is predominantly an agricultural country and we should have the
inter]t;sﬁ; ‘of cultivators first and foremost. With these words, T support
the Bill. ‘

Maulvi Muhammad Shafee Daocodi: Sir, I wish to say only a few words
on this motion. After all, we are about. tn pass this measure, and let
us hopce thet the eflorts of our Honourshle friend, Mr. Bajpai, will be
sucecssful in the lopg run. I have to make ope observation for which I
have now risen, and it is this. I came to.leam from the Honoyrable
Mr. Bajpai that he had been to Patna after the earthquake, and’ that gives
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mo the clue why the Government of Bihar and Orissa had been so con-
siderate in this matter. I know that it was due to the efforts of Mr.
Bajpai and the new Minister, the Honourable Syed Abdul Aziz, who is
now in charge of this Department, that the angle of vision of the Bihar
Government has absolutely changed in this connection. 1 hope that the
method which my Honourable friend has adopted of conciliating the Local
Governments on points on which they seemed to be reluctant is a very
wise course to adopt, and if he will follow this course, I am sure, our
new Minister, Syed Abdul Aziz, will render all possible help in carrying
into effect the operations of this Bill. I hope that this will prove a great
achievement of my Honourable friend and it will be a source of prosverity
to the tenants and agriculturists of Bihar.

Mr. G. 8. Bajpai: Sir, I do not think that anybody in this House now
is anxious to prolong this debate, and I would be satisfying most people
if I were to make my remarks as brief as possible. I have to express
my thanks to all Honourable Members for the friendly spirit in which
they have received this measure and for the expedition with which they
have passed it. In fact, my only fear as regards the success of this
measure is that we are launching on what are admittedly unchartered
seas with rather an overweight of expectations. I ventured to point out
earlier in the course of the day that it was an experimental measure, and
I do hope that our Honourable friends here or those who have taken an
intorest in the Bill outside will not pitch their expectations too high. I
would also like to avail myself of this opportunity to express my apprecia-
tion of the speech which was made by Lala Hari Raj Swarup. I think
that if the spirit which animated that speech also animates his actual
working of this particular measure when it is applied to the United
Provinces and also animates other industrialists, then, to a very great
extent, the success of this measure is, I feel, assured. My friend, Mr.
Gunjsl, made a plea on behalf of the Province of Bombay. He reemed
to be under the impression that the Government of India have not done
much for the improvement of the cultivation of sugar-cane in that Pre-
sidencv. 1 am speaking from memory, but I think I am correct in saying
that recently the Imperial Council of Agricultural Research have given a
grant for the establishment of a Research Institute in the Deccan with a
view to evolving new means of improving the cultivatien of sugar-cane in
that Province. That, I hope, will be of some satisfaction to my Honour-
able friend. My friend, Mr. Reddi, is not here, otherwise he would have
been glad to learn that something similar is contemplated for assisting the
Government of Madras, so that they may also be able to go on with
improved methods of cultivation of cane. I do not think that it is neces-
sary for me to say very much more at this stage. I am sorry that our
melancholy prophet, Mr. Anklesaria, has left the House for some reason
or other. I believe he is refreshing himself with tea, his own melancholy
having proved too powerful for the moment. I should like to' tell him—
I hope he will read these remarks in due course—that his ideas of
economics are not only mid-Vietorian, but something worse. In fact, they
are pre-Victorian. I think it was in the September Session of this House
that the House approved of a measure which indirectly has the cffect of
regulating the price of an agricultural commodity, namely, tea, and if
now wo tackle the problem directly for another commodity, there is no
reason why he should predict all kinds of misfortunes for this venture.
Bir, once agsin I thank the House, '
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Mr. Deputy President (Mr. Abdul Metin Chaudhusy): The question is:
“That the Bill, as amefided, be passed.”
The motion was adopted.

THE MATCHES (EXCISE DUTY) BILL.

The Honourable Sir George Schuster (Finance Member): Sir, I move:

‘“That the Bill to provide for the imposition and collection of an sxeise duty ‘on
matches, as reported by the Select Comntittes, be taken into consideration.”’

In the case of this measure, I am glad to be able to say that we
reached common ground in the Select Committee. We ‘have arrived at
a plan which is not only based on the agreement of the Committee, but
which also is assured of the support of practically all those who are
engaged in the trade. The latter consideration is of great importance and
was indeed the decisive consideration so far as the members of Govern-
ment were concerned in agreeing to certain modifications in their original
proposals. I just want to say a few words in explanation of that,

In this case we are dealing with a trade which is concerned with
" handling stupendous quantities of a low priced article which it is essen-
tial, unless demand is to be very seriously curtailed, to get into the hands
of the retail purchaser in the baznar at a fixed price. There are a mass
of small retail traders concerned, all working on a narrow margin. At
the same time, the introduction of the excise with the concomitant result
of introducing a system of banderols on boxes will cause for a time a
considerable dislocation in the trade, nnd for the smooth accomplish-
ment of this very substantial change, we must rely on the co-operation of
the whole body of manufacturers. 8o, it is worth a very great dea] in
these circumstances to have a plan which commands general acceptance.
I myself made it clear in the Belect Committee that in my own opinion
the most highly organised group of factories—and I refer to the Swedish
- ‘Mateh companies group—could probably have bome a slightly higher
“rate of duty, but thought it was doubtfu] whether this would have been
- the case with the great bulk of the Indian factories. T believe that this
wag the general <onclusion of the Committee and we did not wish to
take the risk of giving too great u shock to the trade at the outset. But
we do not regard the present measure as the last word on the subject.
We have got to watch the position, and my own view is that eventually
the consumption of matches will be-able to yield to Government consi-
-derably more revenue than will be obtained from our present proposals.
I might say I myself have a fairly clear idea as to the policy that we
~should pursue in this matter and T propose to leave on record my own
ideas on this subject when T lay down my office. The qousumpéion'bf
matches in most countries has now become & wvery important source of
‘yevente. I believe that India can follow the example of other countries
in this matter, and that it may prove to be a feature of incteasing import-
ance in the revenues of the Central Budget as time goes on. Tf we are to
“ernulate the example of other countries in the matter of raising revenue,
we must also profit by the experience of other countries whieh have made
mistakes in the matter ahd attempted to go too fast in the rates of
:taxation. which they have imposed. at the outedt—thereby suffering a
considerable loss of revenue and really dewtroyisg ¥heir owy Wade. . -
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Now, 8ir, 1 said something about the dislocation which must inewjt-
sbly be ceused to trade by introducing a measure of this kind. Those
Honourable Members of this House who were members of the Select
Committee will know that we discussed there in the Select Comunittee the
question of the effect on labour, the danger that large numbers of hands -
might be thrown out of work while the factories were adjusting themsglves .
to the new conditions, waiting for the time when we could issue banderols
ond reorganising themselves o prepare for that. 1 was very glad to be able
to get from the largest group of companies the assurance that they were
going to watch the interests of their own labour very carefully, and I
need not read aguin the telegrami which they sent to all their works
mansgers, because that has been circulated with the proceedings of the
Select Committee. I hawve since received assurances from another group
of manufacturers who were present that they intended to do their best in
this matber, and 1 may sgy that the. Government of India in the Depgrt-
mant of Industries and Labour propose to watch the situation very care-
fully. We are determined to do what we can to prevent any hardship
being caused to lahour owing to the changes introduced by this measure,
The dislocation will also inevitably have some effect on our revenue posi-
tion, and this will also be affected, though, in the long run, to g lesser
extent, by the changes in the rates of duty which we have proposed. 1
do not intend at this stage to go into details on the financigl arrangements:
or as to what we propose in order to adjust the situation, because I hope
to hawe an opportunity to review the whole financial situaion after the
clauses are passed and when I am speaking on the third reading. It will
be more sppropriate -for me to.do that when I am sure that this Bill is
really going to be passed.

Another imaportant gemeral mmatter to which we gave very careful con-
sideration in the Seleet Committee was the position of the cottage in-
dustry for making matehos- and there we have modelled our recommenda-
tion on the recommendation that we found in the Tariff Board Report, and
we have inserted & new clause 19 which contains a provision making:
it possible to give in effect scne remission of the duty to the small cottage
industry |

The only other paint to which I need refer is a point raised in what has
been called a Minute of Dissent. It is not in the ordinaty way a Minute
of Dissent, so far as I understand, to the recommendations of the Com-
mitiee, nor to the Bill as it stands, but rather a minute of disagreement
with Government propesalg as regards their general policy in this matter
in relation to the Indian States. Now, 8ir, the point that I want to put
to.the House in this conneetion is that we were bound to make an arrange-
eent on these lines, otherwise we could not possibly have introduced a
mweasure which could have worked at all. The only point that I think
I need deal with is where this Minute says: .

“Exgcise on ‘matches, to be. collected in all units of the Federation, was considered
to be ope of the mest valuable sources of revenue for the future Federal Government.
Tt all States are to be given the privilege of sharing this revenue immedistely, it will
be mest difficult in the future to get them to give it up for the benefit of the
Feadaral . Government.”’ /

Well, Bir, we bave made it absolutely clear in all our communios-
tioms with the States:that what we are propasing now is only a provi-
sionel. mmmmgement-and thab ib is:net. in the. least to prejudice the ponibion
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as it would be when the Federation is set up. We have done all that we
possibly could to guard the situation. One must admit that, from a prac-
tica] point of view, if a State does not want to come into Federation and
thinks that by comwing in, it will have to sacrifice ita revenue from the
matches excise duty, that may perhaps be a factor weighing in the balance
and affect its decision, but I doubt very much whether any State will be
so much affected by ite receipts from the matches excise duty ag to allow &
consideration of that kind to turn the balance as regards its decision. In
any case we certainly have guarded against ‘‘queering the pitch’ in that
respect, to use a phrase which has sometimes been used here. At the
same time, I am bound to acknowledge that in this case and in the case
of the sugar excise duty, if we had had a free hand, it would undoubtedly
have been better to delay thesc measures until the Federation actually
came in. But, I am afraid that the Finance Member of the Government
of India would be operating under very great difficulties if at every turn
he has to be told ‘‘you cannot go up that road now, you must wait until
the Federation comes in’’. Unfortunately, the financial necessities of the
situation do not wait, and we have to meet them when they arise. I
shall have something more to say on the effect of our whole proposals on
Federal finance when I make my concluding remarks on the third reading.
I think, Sir, that is all 1 need say at the present stage. 8ir, I-move.

i
Mr Deputy President (Mr. Abdul Matin Chaudhury): Motion moved:

_ “That the Bill to provide for the imposition and collection of an excise duty on
matches, as reported by the Select Committee, be taken :into consideration.’

Mr, B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadan
Rural): 8ir, I do not know whether I should congratulate the Honour-
able the Finance Member or oursevles, the members of the Select Com-
mittee, or the industries who came to co-operate with us in coming to
this agreed solution. But the fact remains that whoever is to be con-
gratulated, the agreement that we have been able to secure in the Select
Committee had the co-operation of all the three partics concerned. S8ir,
one aspect of this case, which was uppermost in my mind, was the cot-
tage industries and I am very gad to state that the other members of the
Select Committee in general and the Government members in particular
have sympathised with the case of the cottage industries and have agreed
to give a rebate of two annas, as recommendged by the Tariff Board iteelf.
It is said by my Honourable friend, Diwan Bahadur Mudaliar, that two
annag are not much. But the Tariff Board’s expert opmnion was that it
should be two annas, and I at any rate felt that I could not plead for
any amount beyond what the Tarif Board recommended. However,
there was this change in the attitude of Government as well as the Mem-
bers of the House that there should be some consideration shown to this
cottuge industry and I take this opportunity of thanking them for showing
this consideration. B8ir, the position of labour as a result of the closing
of several factories did causeus considerable anxiety and as a matter of
fact, while we were, on the Select Comamittee, we received wires that as
a result of the closing of several factories a large number of people were
thrown out of employment. But, as has been just now remarked by the
Finance Member, Government took note of that fact, and on the fleor of
the House just now, the Finance Member has assured us that the De-
partment: of Industries and Labour would keenly watch the intervests of
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labour in carrying out the proposals of Government. I must acknow-
ledge, also that those representatives of the industry, who came before the
Select Committce,—I am not disclosing any secret of the Select Com-
mittee,—were prepared to give these labourers, during the period of
their being out of employment, some amount as compensation and that
they will take early steps to reinstal all these labourers who have been
thrown out of employment. But there were several other industries who
unfortunately were not present before the Select Committee. I am glad,
therefore, that the Honourable the Finance Member has been pleased to
assure the House that the Department of Industries and Labour would
closely watch the interests of labourers in this regard in the employment
of the industry as a whcle, and with that I think we would be justified
in leaving the matter in the hands of the Department to watch over the
interests of the labourers.

Sir, anexcise duty, on an industry like matches, which is a prime
necessity of life, must be very unpopular to all of us and there are some
of us who have realised that notwithstanding our desire; that there should
be no tax on a primary necessity of life, the excise duty levied on this
industry has been inevitable. We have recognised that and we have
tried to mitigate, as far as we could, with the co-operation of the Govern-
ment Members, to reduce the tax as we have provided.

[At this stage, Mr. President (The Honoursble Sir Shanmukham
Chetty) resumed the Chair.]

And in that regard it must also be taken into consideration that the
proposals of the Select Committee were that there should be one pice
boxes on the market. That was a great improvement on the original pro-
posals of Government and 1 venture to submit that would be very heip-
tul to the poor people who have to buy these matches.

The third point that I should like to mention is, that in this country
most of this industry was largely in the hands of foreigners, but person-
ally speaking, I felt very happy that one of the most important foreiyn
concerns, who appeared before the Select Committee, has given us not
only cc-operation but great hope for the future of the industry. They
promised us, that in accordance with the undertaking that they gave to
Government some time ago, they would have more’Indian capital, that
they will use more and more Indian wood and that their services will be
as far as possible Indianised. That was a very satisfactory assurance to
geb from a foreign company. At the same time when I was in the Select
Committee, I felt that there was another big foreign concern, which wus
not at all represented here in Delhi, when we were sitting in commites,
and that was the Japanese concern. Coming a8 I do from the coastal
distriots, I felt that at the present moment the competition of the
Japanese firms with the indigenous industry was so great that some sort
of control was necessary. Furthar, that when the Swedish Company has
assured us that they will take more Indian capital and Indianise their
services and use more largely Indian wood, I thought I would be justitied
in asking that the same thing should be done by the Japanese also. Sir,
on the floor of this House, I should like to mention one important point
and that is that, since the meetings of the Select Committee, I had been
on my own account in communication with the Japamese firms and it is
only about an hour and a half ago that I received a telephone -trumk
message -from -Calcutta in which -on -behalf of the Japanese firms 1 was
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requested to mention on the floor of this House that they are prepured
to give such concessions us it is possible to be given by them on the same
lines as the Swedigsh have given. And they further asked me to mention-
here that of the two factories they have, in one factory they have at-
ready employed some Indians and that some portion of the capital was
Indian and in the other it was purely a private Japanese coneern. After
the close of the Assembly, I will again get into touch with them, and 1

hope that when 1 come back again, 1 will ba able to make a representa-
tion on this subject.

The Honourable Sir George Schuster: Have they given any assurarce

about the maintenance of their labour and employment during the next
few months ?

Mr. B. Sitaramaraju: What they told me on the 'phone was this.
three days ago I 'phoned to them from here that the Swedish concerns.
were willing to take Indisn capital and they were willing to Indianise their
sarvices and that they had already given an uadertaking to that effect
to the Government of India that they would do so. I asked I would like
to know whether the Japsness factories in. Caleutta would give the ssane
concassions as the Swedish people have done.

The Honourable Sir George Schuster: I thought my Honourable
friend was going to say that he communicated to them what the Swedish
match people told us they were going to do about their labour. Did my
Homoursble friend ask them whether they would. take the same steps
with regard to their labour?

Mr. B. Sitaramaraju: 1 forgot that point in a hurry, but 1 will again
call them tomorrow and find out definitely.

Then, there is again the question of the use of Indiem weod. 1 was.
not in a position to say ‘‘no’’, when the Swedish Company said that then
they were using 85 per ceat of Indian wood, but s statemcmnt was made
that several of the Indian companies are still largely using foreign wood.
1 am asked on the floor of the Housa to contradict that statement.. A
wire was sent in whi¢h it is said that Indians are using only five per cent
of foveign wood and the rest is all Indian wood. I am not in & pesitioa’
to, say how far it is correct; but the wire that was placed in my hands:
contmadicting the fact that they were using largely foreign wood, com-.
ing from Calcutta reads as follows:

“Received fifteen foreign mecans Wimco Essaivi and Calcutta Mbtch stop Chaflenge
providing Indian has Japanese capital stop Wimoco revently started using Indiss
wood to kill only small factories raising prices of wood and reducing rate »:f -aadches.
stop Indian use five against their ninety-five per cent foreign wood.”

It was sent through their representative who came from Caloutés . om
behalf of the match industry.

Mr. A. . Ghumavi (Dacca cum Mymensingh: Muhammadan Bural):
By whom was the telegram sent ?

My B. Sitaramarsjn: The tulegram is signed “Nilerose”. 1 think
this is the same Calcutta Company which came te reprasent ahowt the
fifty sticka .maich boxes.. In this .connection,. I would. like 0. ask. ones
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again one point of the Government. In the Tarif Board Report, they
said that research should be made at Dehra Dun with a view to increas-
ing the plantation of trees of such kinds of wood necessary for the sup-
ply of the entire demand of wood for the manufacture of this industry.
I have not been able to know what was the result of that inquiry, if one
such was held; and I would like to press upon the Government the neces-
sity of making sucb sn inquiry, if no such inquiry has been made so far,
and increase the plantation of wood suitable for this purpose, so that
there may be no occasion for any Indian factory to secure wood from any
other foreign country hereatter. :

With regard to the Minute of Lissent, I entirely agree with the Hon-
ourable the Finance Member when he said that it is not exactly a minute
of dissent but a minute of disagreement. I would not like to go further
into the matter, except to say that so far as regards those points which
‘it-dots cover, let us agree to differ. Further there is one important
point that I would like to ask. It has been common knowledge through-
out the country that when the Honourable the Finance Member made his
speech introducing this mqasure, it was found that a few hours earlier
than that several Marwaris were able to purchasec large stocks of matches
in order to make profit. I understand that these people had received
information and they came to know that changes were going to be made
and were thus able to defeat Government and rob the Government of
their money that otherwise they would have received. . . .

The Honourable 8ir George 8Schuster: The Honourable Member says,
it is common knowledge. Has he in the lagal sense any evidence?
Could he give ¢vidence as a witness to that fact, or is he merely relying
on hearsay and rumour?

"Mr. B. Sitaramaraju: I did not want to say that I also received in-
formation in the Select Committee, but I did not disclose the information
received in the Select Committee. T thought it was unnecessary for me
to refer to it. I said it was common knowledge, because, even after 1
came from the Select Committwe, I was told by several persons that
several Marwaris had purchased large stocks of these matches.

The Honourable Sir George Schuster: All I want to say is that we
always get these rumours. On the occasion of practically every budget,
one has heard rumours of people having made enormous profits by antici-
pating this or that budget proposal. I do not think, if my Honourable
friend relies on what was said in the Select Committee, he would be
allowed to get up in & witness box in a Court of law and testify to this
fact: I think he would be ruled out of order as giving hearsay evidence,
and I think we, none of us, have got direct evidence on this. It is com-
“mon knowledge that, before Budget time, there are people who gamble
on what they think are likely to be the new taxce; and you, Bir, have
told me a very amusing story on that subject. But I hardly think that
my Honourable friend is entitled to bring a direct charge against anybody
on the floor of this House on the strength of what he heard in the Select
Committee.

Mr. B. Sitaramaraju: My purpose is only this: I would lik« to know
whether it is a fact that these purchases were made a few hours before
the Finance Member's speech, and if it is o fact, then I would like the
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Government to make an inquiry into it. That is all that I want. I want
only an inquiry to be made. If it were a fact that such a thing has hap-
pened, how did it come to happen? That is my point. I am not con-
cerned with who has done it and what class of people they are.

The Honourable Sir George Schuster: But surely my Honourable
friond must realise that however much we may inquire into the matter
we would not arrive at any very definite result. Anybody may gamble
on what he expects to be a part of the Budget proposal: that does not
prove that he has any precise knowledge of what the Budget proposals
are going to be. He takes a rigk; that is always done; you will find it
done in every country of the world.

Mr. B. Sitaramaraju: But does not the Honourable Member realise
that it is remarkable that only a faw hours before his speech large stocks
of this should be purchased ?

The Honourable Sir George Schuster: But if anybody wants to gamble
in that way, he is taking no risk: he buys matches in the market ac-
cording to the market prices; if the duty goes up, he mskes a lot of
money; and if it does not go up, he does not lose very much; it is a
very easy gambling tramsaction.

Mr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan
Rural): Sir, would I be in order if T asked a question of my Honour-
able friend, 8ir Gaorge Schuster, whether he made any inquiries about
the alleged forged letter sent to Mr. U. N. Sen of the Associated Press
during the discussions on the Resarve Bank Bill?

The Honourable 8ir George Schuster: I did not hear exactly what my
Honourable friend’s question was: but in that particular case I could
certainly have gone into a Court of law and swormn to what had hap-
pened, because I knew it from my own direct knowledge and I could
have produced half a dozen witnesses, who were directly concerned with
that case. In this particular case we are dealing, I think, with rumour
and hearsay evidence. I am not defending these people who are sup-
posed to have gambled on the chance of the excise duty being imposed;
but I think we ought in & debate in this House to avoid loose talk on the
matter and not to make charges of which we have no direct knowledge.

Mr. B. Das (Orissa Division: Non-Muhammadan): As a very severe
charge has been levelled by my friend, Mr. Raju, against the busineas
morality of a business community in India, I would like to point out that
I agree with the Honourable the Finance Member that business men
are accustomed to gamble on the stock exchange. But what about match
manufacturers manufacturing day and night for twenty-four hours
throughput the month of March and overstock the, market? If anybody
ever purchased matches, it could not be a large stock like silver or gold.

Mr, 8. O. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
‘madan Rural): Those who are in the best position to know say that, a
little time before the Finance Bill was introduced here, lsrge purchases
were made and large profits were made by particular firms, They did
not mention names, but the allegation was quite specific that they wanted
to make large profits. It may be due to speculation or' anything else—
I cannot say,
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Mr. President (The Honourabla Sir Shanmukham Chetty): Unless
the Honourable Member has got any definite information, it is mot pro-
per to level a charge against anybody on the floo? of the House.

* * * » * .

Mr. B. Sitaramaraju: I would likc to ask the Finance Member whether
he proposes to make any financial proposals after the Assembly had given
its verdict on sugar and matches excise duty, as reported by the Associated
Press? The Associatad Press reported as follows: )

‘‘Associated Press understands thut Sir George Schuster will review the financial
proposals after the Assembly has given verdict on the Sugar and Matches Excise Bills.
Thus no forecast is possible as to whether he will he able to give in full measure
the promised relief to Bengal and other Provinces..... ...... "

(

|
The Honourable Sir George Bchuster: If my frierd was here when I
made my speech, T said that T proposed to review the whole financial
position in the course of the Third Reading debate on this Bill.

Mr. B. Sitaramaraju: That is all T wish to say.

Mr. B. Das: Sir, at the outset I will refar to paragraph 2 of the Select
Committee’s Report, where it is mentioned that Sir Alan Parsons, Sac-
retarv to the Government of India in the Finance Department, and Mr.
A. H. Llovd, Member, Central Board of Revenue, attended the meetings
of the Select Committee and assisted us with information. Now, Sir,
no information has been made available to us. Then it says: ‘“We have
also had the advantage of hearing the evidence of revresentatives of the
main interests engaged in the match industry in India’’. Sir, our col-
leagues have denied us the privilage of reading those evidences, but as we
are. all anxious to go home, I would not ask for a further ruling from the
Chair before the next Session about this. . . .

Mr. N. M. Joshi (Nominated Non-Official): Then say that the Report’
cannot be considerad.

An Honourable Member: Say that.

(At this stage. some private conversation was going on between some
Honourable Members.)

The Honourable Sir Brojendra Mitter (Law Member): What is this
private conversation that is going on?

Mr. B. Das: As the Honourable the Leader of the Hous‘e ‘ha'ppened to
be.the Chairman of the Select Committee, and as the Chair gave a’ defi-
nite ruling that in future. . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): Order, order.
This point the Honourable Member is raising frequently. The ru}mg was
very clear on the point. Tt is not a direction merely to the Chairman of
the Select Committee. It is up to the Committe~ on each opcasion to
decide what information and what documents. should necessarily be magio
available to the- Mcmbers of the House. Rvidently, this Select Commit-
tee did mot think it necessary to make available any documents..

.

—_;(Porﬁom in asterisks were expunged by order of the Assembly.)
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The Honourable Sir Brojendra Mitter: In the Select Committee two
or ‘three documents were mentioncd, and I specifically told the
Members who produced these documents that they must be
handed over to me. My information is that they have all been circulated

.....

Sr. .

Mr. B. Das: Except the particular telegram.

".The Honourable Sir Brojendra Mitter: Every document that was men-
tioned in the Selict Committee has been circulated. Three documents
were produced, and they have all been circulated.

"Mr. K. M. Joshi: May I ask one question, Sir? Reference has been
made just now to certain undertokings given by one of the witnesses.
Now, I want you, Mr. President, to consider this. Is it fair on the part
of eithér the Government or the members of the Select Committee to
allow these undertakings to be kept confidential and deny the House the
privilege of knowing them ?

The Honourable Sir George Schuster: May I interrupt my Honourable
friend? They are not confidential. If I had not thought that every
Member had a copy of the particular telegram, to which I have referred,
I would have read it out. I got it with my Asscmbly papers, and T
thought everybody had <ot it, and so I did not read it. With your per-
mission, Sir, T should like to read out this telegram which I received.

Mr. W. M. Joshl: My point is this, 8ir. . . . .

" Mr, President (The Honourable Sir Shanmukham Chetty): Let the
Finance Member finish.

The Honourable Sir George Schuster: Thisis a . telegram from the
Directors of the Western India Match Manufacturing Company to all their
Works Managers :

‘“In consultation with Government it has been decided pay half daily wages to
workmen who cannot be fully employed after expiration notice period stop. As we
are now in a position to know what class of matches we can mannfactare in acoord-
ance with graded it is‘desirable provide largest possible employment by manufacturing
boxes and splint and undertaking nseful work of nseful nature stop. Arrance from
fifteenth and until further manufacture of half size boxes suitable forty splint two
millimetre thickness without overfilling stop. Manufacture splint to start when
aspen available stop. Monthly paid staff should be kept on until further and given
work as far as possible stop.’”’ )

That is the telegram to which T referred.

. Mr. N. I Joshi: My point was this. 1 have received that telegram .
myself, but if I remember the speech of my friend, Mr. Raju, correctly
he gaid something else. He mentioned that the company had agreed to
appoint Indians. . . . . '

.. Mr., -P;osldont (The Honourable Sir Shanmukham Chetty): Order, order.
The Chair has got the word of the Chairman of the Select Committee
that all documents, that were available to the Select Committee and
which the Select. Committee thought it necessary to circulate, have been

circulated to eyery Member, and the Chair cannot allow anv further dis-
cussion on it, .t : '
®
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Mr. B. Das: Now Sir, coming to the question . . . .

Mr, N. M. Joshi: May I ask one i i i
! question, 8ir? I should like to know
w'hether the members of the Select Committee agreed that the evidence
givea before them should not be published ? Was any resolution passcd
to that effect ? If that were not so, then it was not the decision of the
Select Committee.

Mr. 8. 0. Mitra: Government say they published everythin that
presented before the Select Commltgee. 7P everything that wns

The Honourable 8ir Brojendra Mitter: I will tell the House what hap-
pened.  Whenever o document was produced, I said that that would be
part of the record, and it would have to be circulated to all Members, Of
course, no formal vote was taken whether a document should be circu-
lated or not. It was well undcrstood—I mentioned that fact,—it was
well understood that any document produced there would be circulated to
all Members. Three documcnts were produced. I took charge of them,
and they have been circulated. o

Mr. N. M. Joshi: What about the evidence taken? Did the Select
Committce decide that the evidence should not be published? 1 want
some member of the Select Committee to express his opinion.

Mr. 8. 0. Mitra: The question was not raised at all.

The Honourable Sir Brojendra Mitter: There was an ‘informal discus-
sion. No regular evidence was taken. No record of the “discussion was

kept.

Mr. N. M. Joshi: May I raise another point? -You have decided that
the meetings of the Committee will be confidential- and they will be
open only to the members. Now, some people have given: evidence. We
do not know even their names, we do not know who- were the people who
gave evidence, and I should like . .. .. .

Mr. President (The Honourable Sir Shanmukham ‘Chetty): The Leader
of the House says, there was some infocrmal dircussion with certain re-
presentatives of the match industry, and no formal evidence was either
taken or recorded.

Mr. N. M. Joshi: My question is not that. My question js that the
Sclect Committee has examined certain members. . .

An Honourable Member: No.

Mr. N .M, Joshi: They had an informal discussion with some people.
Some people were called in for informal discussion. We do not know
even who were called in for informal discussion. ot

Mr. President (The Honourable Sir Shanmukham Chetty): Ts it the
contention of the Honourable Member that if anybody is called as an
informal witness before the Select Committee and discussion takes. ...pla.c:e
with him, it ought to be stated in the Report as to who was called ? This

must be left to the Select Committee ifself. .2
E
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Mr. N. M. Joshi: May I know if a Member is not entitled to ask
whether the Select Committee passed a resolution saying that these names
should not be given or the evidence should not be published ?

Mr. President (The Honourable Sir Shanmukham Chetty): That is not
the way of looking at it. I1f the Select Committee thought fit that the
evidence was important enough to be circulated to Members, it would
nave decided that it would be formally recorded and made available to
Honourable Members. In the absence of that, we have simply to infer
«hat the Select Committee did not think it worth whie to record thut
evidence and circulate it to Members. No specific resolution of the Select
Committee is necessary for that purpose.

Dr. Zisuddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): B8ir, you gave a ruling the other day to the
effect that whatever material would be available to the Select
Committee would also be available to the House. This parti-
cular thing was available to the Select Committee, and it is
not available to us and we cannot form any judgment. The
members of the Belect Committee who are present here may give their
own opinion on this Bill and others may go out, as they are not wanted.
the second point is that in all the previous Committees outsiders were
definitely refused by the Government, and I want to know why an excep-
.on was made in this particular case.

> Mr. President (The Honourable Sir Shanmukham Chetty): Mr. B. Das
may continue with his main speech.

Mr. B. Das: All I can say is that there is something wrong in the
kingdom of Denmark. 1 have approved this measure of cxcise duty, and
[ think the reduction that the Select Committee has made in this case
is also approved, but the most revolutionary feature of this Select Com-
mittee's Report is contained in paragraph 6 of the majority report where
they propose to introduce a new excise duty Bill regarding mechanical
lighters. I thought the Finance Member was satisfied with two excise
Bills, namely, Matehes Bill and Suger Bill, and I never expected that my
Honourable friend would produce s new baby in the Select Com'mittee,
namely, the Mechanical Lighters Bill. It is most surprising that mecha-
nical lighters which are only used by the rich,—the Finance Member
might have one which is probably a present from a lady friend of his,
costing £2 and 10 shillings, and I have got one costing 1s. 10d.

Mr. R. 8. S8arma (Nominated Non-official): Also from a lady ?

Mr. B. Dll I do not recollect exactly. I am surprised that my Honour-
able friends in the Select Committee did not bring out another baby, call
it a Flint Bill. :

The Honourdble Bir George Schuster: There is plenty of time. We

might get it ready before the Session is out if my Honoursble friend
wants it. |

Ir 8. 0. Mitra: Have a coir Bill.
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Mr. B. Das: My Honourable friend, Mr. 8. C. Mitra, wants to have
a coir Bill,—coir which a panwala or a bidiwala hangs from the roof. If
v match which can give two lights is to be prevented under this Bill,
why chould not the coir which the poor villager hangs from his roof
and uses for lighting his cigarettes or bidis or the country made cigars—
why should we not have a Bill to deal with that? When that Mechanical
Lighters Bill comes, I am going tc oppose in this House the new baby
which is included.

Mr. President (The Honourable Sir Shanmukham Chetty): How many
bahies do you want? (Laughter.)

Mr. B. Das: I do not want any more baby, 1 have got enough, but the
Select Committees are producing babies which this House does not want.
My sorrow is that the cottage match industry has not been sufficiently
protected. I would have liked that no excise duty was levied on it. It
does not console me—I do not know if it consoles my Honourable friend,
Mr. Mitra—that there is a two anna rebate in excise duty for the cottage
match industry.

Mr. 8. 0. Mitra: That is what is proposed by the Tariff Board.

Mr. B. Das: It should be either half as has been done in the case of
khandsari sugar, or there should be no duty at all on the cottage match
industry.

My Honourable friend, Mr. Raju, talked about certain telegrams that
passed between him and & certain firm in Calcutta that ig subsidised by
Japan. This foreign capital that is being invested in the match factory is
a menace to India. The Commerce Member is not present here, and he
is very reluctant to legislate whereby industries that are protected should
be controlled. The other day, when I voted against the passing of the
Textile Protection Bill, not that I was against protection, but I wanted
to record my protest against the attitude of the Commerce Member that
he would not introduce legislation whereby protected industries should be
controlled. This match industry is a protected industry. The Swedish
Match Compsny is financed by some Swedish people. I understand that
there are match factories all over India that are financed by Japanese
capital, and my Honourable friend, Mr. Raju, read out a wire that these
Japanese gentlemen out of mercy and kindness were willing to employ Indian
labour and Indian technical men. That kind of grace mobody wants. I
want the (fovernment to legislate that no foreign capital should be invested
in this country. I have made it clear in the past thut I am not opposed
to British capital—I have taken off my opposition to British capital, though
I expressed my opposition five or seven years ago.

8ir, I have learnt very much from my association with Sir Leslie
Hudson. I quite welcome, I want to be friendly, very friendly to my
Honourable friend, Sir Leslie Hudson. Let Bntxgh cap!t'a! and Indxgn
rk side by side for the common good of India, Br;tam and India.
But that foreign capital, Swedish capital and Japanese capital should work
under the guise of the protective scheme and this Government should be
impotent and should not be able to apply any control over that capital

capital wo
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is amazing to me. This scheme which has been devised is & good scheme,
but it has been devised to give a premium to the foreign capital, the
Swedish Match Combine. Does that help India? I do not know how it
helps Indis. It helps the Finance Member as he can collect larger and
iarger excise duty. We are helpless in the matter of voting, because, if
I ehallenge a division—I do not give any notice of amendments because
the maximum voting on our side is 81. Government realise that. The
I'inance Member has got sympathy with us, but the Commerce Member
has not got. And today Mr. Bajpai showed his sympathy in another
direction. The Finance Member, even in the matter of salt protection,
wunts some kind of control, and we have exercised that control from year
‘o year through the Assembly Salt Committee. Government will go to
Simla to have tennis and enjoy beautiful climate, and they can have a
few Executive Council meetings or u few meetings of the Kconomic Sub-
Committee of the Executive Council to find out whether the time has not
come for the Government of India to adopt a definite policy about pro-
tected industry and foreign capital invested in it. There must be a certain
amount of control. If Sir Leslie Hudson pays income-tax or tax on his
profit, 1 would like that the foreign capital invested in India should pay
30 per cent more, and then my Honourable friend, the Finance Member'’s
problem will be solved. He will get more money.

An Honourable Member: Where will you get foreign capital if you take
20 per cent more?

Mr. B. Das: I do not want any foreign capital in this country. 1 do
not want foreign capital to come to India and take advantage of the leniency
of the Government of India. I asked my friend, Mr. Raju, what about
foreign timber. I think Japanese capital invested in Calcutta and other
places is importing Japanese timber. This timber must be heavily taxed.
This 18 & point which the Honourable the Finance Member should examine.
Icdia bas enough timber in the Andamans and Burma, and we are spend-
ng 8 huge lot on the Forest Department.

It is very nice on the eve of the Honourable the Finance Member's
career that he thought of Federation. It seems to have been forgotten
that Federation was looming on the horizon. My Honourable friend just
now made a statement that distribution can only take place when Federa-
tion comes, but distribution is already taking place under this Bill. My
friend, Mr. Mitra, has already profited to the extent of a crore and a half.
The dificulty under this Federation has been statéd in that minute of
dissent by Bir Cowasji Jehangir, Mr. Mitra, Mr. Jadhav, Mr. Raju, Mr.
Mahapatra and Mr. 8. N. S8en. They state:

. “If all Btates are to be given the privilege of sharing this revenue immediately,
i will be most difficult in the future to get them to give it up for the bemefit of
the Federal Government. They will get accustomed to count upon this source of
revenue for their own use and we are afraid that this precedent will be a cause of
considerable embarrassment to the future Federal Government.’”

I want s definite reply from the Honourable the Finance Member on
this point. These Btates demand a price from us. We have already
paid one big price and we are not going to pay a second price. Thereby
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the Honourable the Finance Member is nullifying the statement of Sir
Akbar Hydari who, while giving evidence before the Joint Parliamentary
Committee, stated that if for ten years the Federal Government will be
solvent, then the States will bear additional taxation and here the Honour-
ahle the Finance Member is going to levv taxes partlv on Indian States.
but mostlv on British India, and he is giving a share to the States which
none of them ever demanded or dreamed of. Thev do not manufacture
+nv matches and thev should not be given anv share, hut if thev are to
be given any share. thev must give it in writine that this does not form
o precedent and this does not abgolve their oblizations to the Federal
Government to share the expenses of the Federal Government as stated
“v their spokesman. Sir Akbar Hvdari. in his evidence bhefore the Joint
Parliamentarv Committee. Mv Honourable friend was present in London
't the time of the financial discussions before the .Joint Parliamentary
Committee, and here he is giving them some thing in advance and in
nddition to what we have already agreed to screen their maladministra-
tion. This price we are going to pay is in hard cash. T ask. why should
wa pav in hard cash money which is derived from British India. Until
the relations between the Tndian States and British Tndia are settled. we
chonld not commit ourselves to anv financial oblieation. Mv Honnurable
friend will leave the country in three weeks. but his successor will stand
~~mmitted to a principle from which he would not be able to get out.
These are the few observations T want to make, and T do hone that the
Honourable the Finance Member will see his way to exempt cottage indus-
‘+ies from any excise duty.

Haji Chaudhury Muhammad Ismail Khan (Bakarganj cum Faridpur:
Muhammadan Rural): Sir, T intend to consider the question of excise duty
on matcheg from the view-point of the small scale producers and poor
consumers. The dutv is bound to affect the lot of both the small capi-
talist who manufactures and the poor man who uses this indispensible
commodity. As such, T think, Sir. it is desirable that we should give the
matter our anxious consideration which it eertainly deserves.

I need hardly point out, Sir, that civilisntion puts this class of com-
modity under the catezorv of what modern Economists eall ‘‘necessaries
of life’’, as distincuishable from luxuries. as wine or the conventional
tobacco or tea. It is the verv first need of life—the fire—which cooks
the food we eat. TEverv man (in fact he is defined as a livine creature
who uses fire), be he in the junele, or in the hills or in the plains or in a
crowded town or a populous citv, he stands eaually in need of it. The
days when the ahoriginal or the primitive mankind produced fire for his
own use bv striking one flint against the other are gone and gone for ever.
Matches have replaced them—matches the imposition of an excise duty
on which is nnder the consideration of the House.

This being the case, it is clear that this excise duty on match is a tax
on the paor. It in an examnle af taxine a necessitv of life such as food.
The incidence of this most ineanitons indirect tax will fall almost entirelv
on the noor consumers of India. This will increase the cost of living of
the half-starved millions of villagers and peasants At the present econn-
mic crisis. through which the world is passine, this tav is, T venture to
submit, not onlvy inopportune. hut alse unfortunate, and is, to mv mind,

indefensible on grounds of equity cr justice.
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Already, as soon as the announcement was made by the Honourable
the Finance Member that an excise duty on matches was to be imposed, it
created a stir in the market and raised the price of the commodity very
high. The original proposal of imposing a duty of Rs. 2-4-0 on a gross in-
stantaneously revolutionised the match market, An amendment has been
made by the Select Committee in clause (4) of the Bill to the effect that
the duty be proportionately »educed to Rs. 2, Re. 1.8.0, and Re. 1 for
boxes containing 80, 60, and 40 splinters. So far as the principle of
reduetion is concerned, T welcome it as a happy suggestion. But, T am
afraid. in view of the telegram that I have received from Mr. G. C. Sen-
Gupta, who is an expert attached to a small Indian-owned match factory,
I presume this will mean a great hardship on them. The telegram in ques-
tion runs as follows::

‘‘Proportionate duty on matches 40 and 60 sticks will prove disastrous to Indian
manufacturers entailing the scraping of all existing machinery and renlacing them
at enormous cost with Swedish Machineries for which foreign trust holds monopoly
of imnortation which is impossible owing to financial position of Tndian manufacturers
resulting in the closing down of 95 per cent of the factories.”

On further enquiry, T have heen told that if the number of splints be
reduced to 40, they shall have to import a new machine such as a frame—
fillinr with frame chemicnl dipping, frame emptving, hox-filling and frame
earts, which they are not in a position to do owing to financial difficulties.
This will, it is feared, result in foreign monopoly.

A very serious situation has, therefore, arisen. And, Sir, if the object
of rezulating duty is “"to make it pussible to have a reasonable sized box
of matches retailed singly in the bazars at & price of one pice’’, I am
afraid, the object in view is bound tc be defeated, because foreign monopoly
would not only control the business, but also dictate the price. What
provisions do Government propose Lo lay down to safeguard the interests of
the consumers? I would like to suggest for the consideration of the Gov-
ernment that the lower rate be fixed at Ra 1-2-0 for & box containing 50
small sticks and Rs, 2 for 80 big ones. This wil] mean -that the Indian-
owned manufacturers shall be in a position to compete with Swedish Com-
panies and the price, consequently, will not rise to any abnormal height.

- The position of the small manufacturers has always been very pre-
carious, and, since the enforcement of the excise duty, they have been
virtually thrown on the rocks. ‘

Let us examine their case properly. Take the instance of a ‘“‘repre-
sentative’”’ Indian factory of average resources whose daily out-put is
twenty cases or 1,000 gross. At the rate of 12 annas per gross, this
factory used to sell its dailv output of 20 cases for Rs. 750, but, after
the imposition of this duty, let us take the minimum, i.e., one rupee per
gross, the price of this daily outturn of 20 cases will rise to Rs. 1,;;0,

It is‘ obviously clear thut the average Indian match companies, which
are putting on the market matches of Ma. 750 with great difficulty, will
find it still more difficult to procura ample capital to put the same’ output
on the market at Ra. 1,750. ‘Even if these poor Indian producers anvhow
succeed in getting financial accommodation for the outturn of the value of
Rs. 1.750 they cannot easilv take the risk of advancing this big aiount on
credit to the small retailers. Thev cannot afford to ndvance Rs. 52 600
credit every month. : : o :
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Perhaps, the House is aware, Sir, that the match business is mainly
run on credit. The representative match company which usually advances
bhe case of Rs, 87-8:0 on credit to the retailer will be forced to advanee to
the same poor retailer of very slender capital and credit a case of Rs. B7-8-0:
The average match compony will think thrice ‘before taking this risk
y«/hic‘h, under ‘the eircumstance, is quite unreasonable. No business man
oan easily take risk of advancing Rs. 52,500 to the poor shop-keepers every
gluo?:h. It spells sure hankruptcy and financial break-down of his entire

Binass.,

The small manufacturers will, first of all, not be able to procure suffi-
cient capital to mect the enhanced cost of production, and, secondly, they
will not be able to dispose of their daily output on any economic basic
which may safeguard their credit advances to smal] dealers and retailers.
The business will be slack as a natural consequence of the excise duty and
many producing companies and distributing shops will go to rack and
ruin, :

8ir, it has been admitted on all hands that Indian-owned manufacturers
are alone responsible for bringing down the price of matches to a reason-
gble rate. I hold brief for no body, but I can say from my own knowledge
that firms like the Dharamsey Match Company, Ltd., of Calcutta, have
alweys -put in the market their productions in no way .infevior 4o the well-
known manufacturers Wimeo and they have sold this commodity .at #
lower rate whish no doubt has greatly touched ithe Swedish Companies :t0
the quick. I'bave learnt -from reliable :s0urces that the latter companiag
Have tried ‘to ‘push their ‘goods .some times:by free distribution and teo
éfban by offering'prizes 'and presentations o the :dealers on:conditions thet
they would not sell the matches manufactured by ather compsanies, snd, if
they did the offers were forfeited. Now, if anyhow such companies become
sole monopolists of this industry, they shall try to regain their losses with
exhorbitant profits and at the cost of poor consumers. With %he -sure
ruination .of the amall Indian companijes by the sheer weight of ‘duty, the
hig foreign companies will integrate themsélves into, huge ‘sombines of
cartels and ultimately become the virtual monopolists of Tndia. 'This duty
will thus spoil the very object of protection of match industry by -ruining

the weak Indian companies.

The.ruin of the match preducing companies ant distributing -shops.witt
mean unemployment of thousands of Indian labourers who cannet -fhvth?n
days of trade depression find work elsewhere. “The trend of the big-fereign
companies towards monopolistic combination is evidenced by -the fact thes
the Wimoo has already begun to swallow several 'Indian -factories. &
deputation rgpresenting .match ‘Intustry in ‘“Wegtern ‘India, inchiding "Sir
Radamjee Ginwals, former “President of the “Tariff Board, representdd ‘so
the .Government the adverse éffe¢t of the proposdd excise duty: on-matches
mmanufaetured in this country antl appealed to them for a reduction.iniduéy.
"My ‘contention“is, Bir, it was nothing more than mere lip sympathy,-ofber.
wise it is the Western India Mateh Company, which expecis to got :the
axeatast advantages from the imposition 6f such an- extise dwty.

"It may>be-said thnt Bengsl nisteh -mantfasturers have sent:no-Sepuks-
tion to rgpresent their grievances. Well, ‘8ir, T humbbly.sabmit ghat o
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match manufacturer, be he small or great, is opposed to this taxation,
because having read the announcement of the Honourable the Finance
Member, made in his Budget specch on the 27th February, each factory
has worked day and night tc make as much extra profit as posaible before
the Bill is passed into law. The present gain hus made the factory owners
blind to the ultimate result of this heavy taxation. But, 8ir, I look to
the remote future rather than to the immediate present, and hence I
gound this note of warning to this Honourable House and inform what I
oonsider, from my point of view, would be the consequence of this excise
duty on matches.

On these economical and financial grounds, I beg to suggest that the
Government should take necessary steps to ‘protect small producers from
the unhealthy and unfair competition of the foreign companies in India.
Indian manufaéturers, in case the duty is imposed, should be provided
with financial accommodation at low rates of interest, otherwise, I am
afraid, they will die an unnatural death and the match Industry of India
will ultimately become as much a foreign concern as the cigarette industry.
(Applause.)

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
would suggest to the Government that in future, in every Select Com-
mittee Report, there should be a paragraph at the end to the effect: ‘‘We
add the following documents as annexures to our Report’’, and then they
should mention the documents that have been annexed; and, where there
gare no documents, there must be s paragraph to this effect: ‘‘Annexures
to the report—nil’’ (Applause.) :

'Mr. 8. C. Mitra: Sir, taxes on articles necessary for the daily usé
of even the poorest man in the country cannot be agreeable, and if we
have accepled the principle of this Bill, it is with the greatest reluctance
that we shall have to meet the demands of the Honourable the Finance
Member. '

Bir, before 1 discuss some other matters, I should like to explain one
thing about the point raised by my Honourable friend, Mr. Joghi. In the
Select Committee, in this particular case, there was no examination o}
witnesses in the technical sense, We demanded from the Government,
end Government agreed to find out the means for getting a match box
at a cost of a pice and it was to meet that demand that informally soms
of the manufacturers were- called in, in order to find out if we cou
accept any method whereby the poorest man could get a match box at s
cost of one pice. So, really, there were no witnesses examined in the ordi-
nary sense in which witnesses are examined at Select Committees. We are
obliged to the gentlemen as well as to the’ Government for enabling s}l
to come to a decision whereby the poorest people will be ablp to get 8
-match box at a cost of one pice. As a matter of fact, thanks are due fb
Government also, because they agreed to lower the rate to Rs. 2 froth
Rs. 2-4-0 when they fully knew that they could carry. anything that -they
liked either in-the Select Committee or in this House. oy
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Asg regards the cottage industry, I think my friend, Mr. Das, is under
.o misapprebension. It was the Tariff Board which, after some delibera-
tion, came to the conclusions that there should be at least two annas less
-of duty in the case of those producers who manufacture matches as &
-cottage industry. Of course, the demand was for eight annsas, but we in
the Select Committee were not in a position to press for anything more
than what was recommended by the Tariff Board. If Mr. Das thinks that
there is a stronger case for enhancing the rebate, I think there will be no
hesitation on the part of the Members on this side to support his amend-
ment if he moves one. In this matter of cottage industries, we are
very much obliged to my Honourable colleague and friend, Mr. Raju, who
-pressed this point and earned the support of the Government. We are
further obliged to Mr. Raju for bringing down these big Japanese manu-
facturers in Calcutta to accept similar terms that have been accepted by
the Swedish Company, as regards the use of Indian capital, training of
Indian officers and Indian labour in their factories. We uappreciate very
much the attitude of the Government in the interests of India to have
secured from these manufacturers the promise to continue to pay labourers
in the match-manufacturing industry though their workshops stopped
wholly or partially for the time being. There was a great risk of a large
number of Indian labourers being discharged, and, in these days of un-
employment, the labour population would have felt that very much. But,
under the pressure of Government, the match manufacturers at a consi-
derable sacrifice agreed to keep them cngaged, sometimea though on half
pay. As I said, Bir, it is with considerable reluctance that any represen-
tative House can accept a duty on an article like the matches and we hope
that Government will, at the very first opportunity, try to take away this
tax. (Mr. B. Das. ‘‘Never’’.) My friend, Mr. Das, says that they will
never do it. But I do not agree with my friend on this question, because,
in mpite of great pressure for large revenue, Government on this occasion
did not think of raising the duty on salt, though there was much attraction
for it. We can suggest that there are other avenues of revenue. I have
already suggested the equalisation of the excise duty and the import duty
on kerosene, and my friend, Mr. 8. C. Sen, once suggested the putting
of an excise duty on vegetable ghee, and my friend, Mr. Das, had offered
many suggestions for raising the revenue from different sources.

Mr. B. Das: Export duty on gold.

‘Mr. 8. 0. Mitra: The export duty on gold is really a very good sug-
gestion, because it is the desire of everybody in India that our gold
should not leave the Indian shores in such large quantities. We certainly
expected that before the Honourable the Finance Member left the Indian
shores, he would revise his opinion on this point. At least he would leave
behind him a note to his successor to the effect that, though Indiang might
ba prejudiced, they had a love for keeping gold. We have not become
really so much scientific as to do away with our gold.

With regard to the point about the Indian States, we in our dissen-
tient explanatory note have tried to explain the whole case. We generally
feel that once the Indian States share our revenues, it will be very diffi-
cult subsequently, with the advent of Federation, to make them induce

.
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%o give up any of these big items of revenue. And this is one of the main
considerations why we did not like to anticipate the future Federa] scheme
of revenue until all other points were settled. Bome of my friends think
that those States which have no factory for manufacture of match boxes
should at least be debarred from participating in this revenue, but I for
onc think that it is not the manufacture, but it is the consumption of this
taxed article on which the question of proportionate division should rest.
On general grounds we think that the Indian States may still be left alone,
because there are so many difficulties in realising from them the share of
revenue which we expect from the consumption of matches in the Native
8tates. On these general grounds, we suggested that the Native States
might be left out for the present from the scope of this Bill. 8ir, we,
on this side of the House, are giving our consent to the passing of this
Bill very reluctantly.

The Assembly then adjourned till Eleven of the Clock on Friday, the
20th April, 1934,
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